Office of Directorate General of Foreign Trade
New Delhi -0

Para 4.7 Decision (DRAFT)

MEETING NUMBER : 1/82-ALC4/2015 MEETING DATE : 15.04.2015
But actually held on 29.04.2015

Meeting No. 19/82 of 2014-15, to consider the cases/issues under Duty Exemption
Scheme (Chapter-4) of Foreign Trade Policy, 2009-14 pertaining to Chemical and Allied
products and falling under Chapter 29 and 30, was scheduled for 18.03.2015 but actually
held on 29.04.2015 under the Chairmanship of Shri Jaikant Singh, Addl. DGFT in Room
No.11, Udyog Bhawan, New Delhi.

Following members were present:-
Shri Nirmal Kumar, Deputy Director General of Foreign Trade
Shri D.N. Mathur, Consultant, Department of Pharmaceutical

Shri Mahendra Vikram Singh, Foreign Trade Development Officer

The committee went through the minutes of earlier NC-IIl meeting No. 19/82 was
scheduled for 18.03.2015 but actually held on 29.04.2015 and approved the same.

The following cases/issues were discussed and the committee took the decision as
mentioned against each case.

~ Case No.:30/13/82- - fParty Name:HALDIA ' Memct No/Date:1/82- Status: Deffered
ALC4/2012 PETROCHEMICALS ALC4/2015 and Re-indexed
LTD. 15.04.2015
| HQ File RLA File , Lic.No/Date:0210177518 Defer
:01/82/050/00365/AM13/ :02/24/040/00029/AM13/  14.05.2012 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC
(PC Division).

Case No.:24/1/82- Party Name:VIJAYASRI  Meet No/Date:1/82- Status:Deffered
 ALC4/2015 ORGANICS LTD \ALC4/2015 and Re-indexed
15.04.2015
2 |HQ File RLA File * Lic.No/Date:0910053465 Defer

:01/82/050/01550/AM15/ :09/71/040/00073/AM13/ 09.08.2012 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
‘Pharmaceuticals.

Case No.:25/1/82-  Party Name:VIJAYASRI  Meet No/Date:1/82- Status:Deffered
ALC4/2015 ORGANICS LTD ALC4/2015 and Re-indexed
| 15.04.2015
3|HQ File RLA File Lic.No/Date:0910056835 Defer
| :01/82/050/01551/AM15/ :09/24/040/00152/AM14/ 19.07.2013 Date:20.05.2015

fl)ccision : It was decided to defer the case for 20.05.2015 for comments ofbéhartmcnt of
Pharmaceuticals.




Case No.:82/5/82- Party' Name:KOPRAN ‘Meet No/Date:1/82- ;Status:Dcl'fcrcd;

ALC4/2014 LIMITED ;ALC4/2015 and Re-indexed
115.04.2015 ‘

HQ File ' RLA File Lic.No/Date:0310775954 Defer

:01/82/050/00399/AM15/ :03/94/040/01152/AM14/  26.03.2014 Date:14.06.2015 |

Decision :It was decided to defer the case for 14.06.2015 for comments of 'lr)épawu"tment of
Pharmaceuticals.

Case No.:32/5/82- Party Name:EMCURE ~ Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 PHARMACEUTICALS ALC4/2015 and Re-indexed

LTD. 15.04.2015 i
'HQ File RLA File Lic.No/Date:3110063481 Defer

1:01/82/050/00349/AM 15/ :31/83/040/00008/AM15/ 111.04.2014 Datc:20.05.20|5i

Decision :It was decided to call from the ﬁrmacopy of valid Drlig 'Mémufacturing Licence for the.
export product namely Fomepizole Injection 1.5gm/ml vial indicating volume and composition of |
each vials of export product. The case is deferred from 20.05.2015.

Case No.:15/5/82- Pértyr Name:I’ARABO‘I:'I?C Meet NofDat'tK:V:I/SZ- j-Sta.t‘us:

ALC4/2014 DRUGS LTD., 'ALC4/2015 Approved
15.04.2015

HQ File ' RLA File Lic.No/Date:0510386135 Defer Date:

:01/82/050/00332/AM15/ |:05/24/040/00036/AM15/ 109.05.2014

Decision : In the light of written comments received from Department of Pharmaceuticals vide
their OM No. 35011/440/2014-PI(Norms) dated 06.02 2015, it was decided to ratify norms under |
Para 4.7 of HBP v1 as per details given below or as applied by the firm, whichever is less:

Iltem of Export Qty. | SL.No. | Item of Import Quantity
allowed kg/kg
Cefdinir 1kg | 1. 2.263

7-Phenylacetamido-3-Chloromethyl
Cephalosporanic Acid Para
Methoxybenzyl Ester (GCLE)

2. CAEM (S-2-Benothiazoly(Z)-2-(2-
Amino Thiazol-4-yl-)-2- 1.397
Acetyioxyimino Thioacetate
3. Triethylamine 0.377
4. Acetone 6.24
5; Methanol 6.55
6. Methylene Chloride 7.41
7 Activated Carbon 0.055
8 TriphenylPhospine 1.234
9 N-Butyl Acetate 0.85

RA may take appropriate action as per the decision of Norms Committee.




Case No.:88/13/82-

ALC4/2014 LABORATORIES (P)
LTD.,
7 HQ File RLA File

:01/82/050/01091/AM15/  :09/24/040/00061/AM15/

Pharmaceuticals.
Case No.:9/10/82- Party Name:EMCURE
- ALC4/2014 PHARMACEUTICALS
| LTD.
HQ File RLA File

:01/82/050/00923/AM15/ :31/83/040/00032/AM15/

Party Name:MAITHRI

~ Meet No/Date:1/82-

Status:Deffered
ALC4/2015 and Re-indexed
115.04.2015
Lic.No/Date:0910060058 Defer
112.05.2014 Date:20.05.2015

Meet No/Date:1/82- Status:Deffered

IALC4/2015 and Re-indexed
15.04.2015

Lic.No/Date:3110064004 Defer
21.05.2014 Date:20.05.2015

Decision :It was decided to call from the firm a copy of valid Drug Manufacturing Licence for the
| lexport product namely Fomepizole Injection 1.5 gm/ml vial indicating volume and composition of

each vial of export product.

Case No.:87/8/82-
ALC4/2014

HQ File ~ RLAFile
:03/94/040/00156/AM15/

:01/82/050/00751/AM15/

Party Name:GLENMARK ~ Meet No/Date: 1/82- Status:
'GENERICS LIMITED

ALC4/2015
15.04.2015

" Lic.No/Date:03107841 Defer Date:
77
03.06.2014

Approved

Decision :In the light of written comments received from Debartmcnt of Pharmaceuticals vide their
OM No. 35011/448/2014-PI(Norms) dated January 2015, it was decided to ratify the norms under
Para 4.7 of HBP v1 as per details given below or as applied by the firm, whichever is less:

9 Export Product: Gabapentin Tablets

For Export of 1 No.Tablet
S. No. Import Item 600mg 800mg
1. |Gabapentin 612.0 mg 816.0mg
2. |Poloxamer 407 75.0 mg 100.0 mg
3. |Copovidone 60.0 mg 80.0 mg

RA may take appropriate action as per the decision of Norms Committee.

Case No.:165/6/82-

ALC4/2014 PETROCHEMICALS
LTD.
10 HQ File RLA File

:01/82/050/00567/AM15/ :02/24/040/00037/AM15/ 05.06.2014

- ;Party Name:HALDIA

Status:”[.)éffcrcd
and Re-indexed

‘Meet No/Date: 1/82-
'ALC4/2015
15.04.2015

Lic.No/Date:0210203844 Defer
Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Depaﬁmcnt of C&PC

(PC Division).

11 Case No.:85/9/82-

Party Name:BLISS GVS ~ Meet No/Date:1/82-  Status: Deffered
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ALC42014  PHARMALTD.  ALC4/2015 ~ land Rc-ind'cgé'd;

| 15.04.2015
HQ File RLA File Lic.No/Date:0310786049 Defer ;
:01/82/050/00882/AM15/ :03/94/040/00178/AM15/ 126.06.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:74/9/82-  Party Name:BLISS GVS  Meet No/Date:1/82-  |Status:Deffered |
ALC4/2014 PHARMA LTD. ALC4/2015 and Re-indexed |
: 15.04.2015 -

HQ File RLA File Lic.No/Date:0310786144 Defer
:01/82/050/00871/AM15/ :03/94/040/00277/AM15/ 27.06.2014 Date:20.05.2015 |
Decision : It was decided to defer the case for 20.05.2015 for comments of Dépaﬁ;nent of '
Pharmaceuticals. !
Case N0.:248/13/82-  Party Name:REANNON ~ Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 PHARMACEUTICALS ALC4/2015 and Re-indexed
15.04.2015 1

HQ File " RLA File ~ Lic.No/Date:0310786993 Defer _
:01/82/050/01251/AM15/ :03/95/040/00325/AM15/ 17.07.2014 Date:20.05.2015 |
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Decision : It was decided to defer the case for 20.05.2015 for comments of !jépanmem of

Pharmaceuticals. g

Case No.:208/13/82- Party Name:IPCA  Meet No/Date:1/82-  Status:Deffered |

ALC4/2014 LABORATORIES ALC4/2015 and Re-indexed |
LIMITED 15.04.2015

HQ File RLA File Lic.No/Date:0310787389 Defer 4

:01/82/050/01211/AM15/ :03/94/040/00372/AM15/ 28.07.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of -]jepartment of i
Pharmaccuticals.

Case N0.:209/13/82-  Party Name:AVA Meet No/Date:1/82-  Status:Deffered

ALC4/2014 CHEMICALS PVT.LTD., ALC4/2015 and Re-indexed
15.04.2015

HQ File RLA File Lic.No/Date:0310787473 Defer

:01/82/050/01212/AM15/ :03/94/040/00379/AM15/ 31.07.2014 Date:20.05.2015
Decision :In the light of written comments received from Petrochemical Division of Department |
of Chemicals and Petrochemicals vide their OM No. 14010/67/2011-CH-II dated 29.03.2015, it
‘was decided to call from the firm the following technical details:

i) Detailed manufacturing process along with balanced chemical reaction indicating number of
moles of all the reactions, products and by-products with corresponding molecular Formulae,
structural formulae, molecular weight and process flow diagram.
1i) Stage-wise percentage yield with respect of each of the reactants and products and the relevant
justification enclosing therewith authentic printed technical literature in support of yield or
‘quantity of items for import.

iii) Detail of by-products formed during the process and their recovery in terms of quantity and
value.
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iii) Detail of by-products formed duri}{g the process and their recovery in terms of quantity and
value.

iv) Details of production of export product under reference and corresponding consumption of raw
material in the year 2013-14 and 2014-15 (April to October) duly certified by CA may be
furnished. If the production has not commenced in the past, the details from commencement of
production may be furnished duly certified by CA.

The case was deferred for 20.05.2015

Case No.:227/13/82- Party Name:CROWN Meet No/Date:1/82- Status:Deferred
ALC4/2014 CHEMICALS PVT.LTD., ALC4/2015

15.04.2015
HQFile RLA File Lic.No/Date:0310788329 Defer Date:
:01/82/050/01230/AM15/ :03/94/040/00458/AM15/ 25.08.2014 12.06.2015

Case No.:228/13/82- Party Name:CROWN Meet No/Date: 1/82- Status:

ALC4/2014 CHEMICALS PVT.LTD., |ALC4/2015 Deferred
15.04.2015

HQ File RLA File Lic.No/Date:0310788328 Defer Date:

:01/82/050/01231/AM15/  :03/94/040/00456/AM15/ 25.08.2014 12.06.2015

Decision : It was decided to defer the case for 12.06.2015 for comments of Department of C&PC.

Case No.:215/13/82- Party Name:GOLD STAR Meet No/Date: 1/82- Status: Deffered

ALC4/2014 CHEMICALS PVT.LTD. ALC4/2015 and Re-indexed
15.04.2015

HQ File RLA File Lic.No/Date:0310788338 Defer

:01/82/050/01218/AM15/ :03/94/040/00358/AM15/ 25.08.2014 Date:20.05.2015

Case No.:45/.13}8'2- ) Party Name:HETERO Meet No/Date: 1/82- Status:Deffered
ALC4/2014 DRUGS LIMITED, ALC4/2015 and Re-indexed
15.04.2015
HQ File RLA File Lic.No/Date:0910060885 Defer
:01/82/050/01048/AM 15/ :09/24/040/00275/AM15/ 25.08.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:46/13/82- Party Name:HETERO ~ Meet No/Date:1/82- Status: Deffered

ALC4/2014 LABS LIMITED ALC4/2015 and Re-indexed
15.04.2015

HQ File RLA File Lic.No/Date:0910060886 Defer

:01/82/050/01049/AM15/ :09/24/040/00271/AM15/ 25.08.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:264/13/82- Party Name:BAYER Meet No/Date: 1/82- Status: Deffered
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ALC42014 CROPSCIENCE ALC4/2015 and Re-indexed
LIMITED 15.04.2015 :
HQ File B RLA File ' Lic.No/Date:0310788397 Defer

:01/82/050/01267/AM15/ :03/94/040/00405/AM15/ 26.08.2014 ‘Datc:20.05.2015§
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC. |

Case No.:2/7/82- Party Name:DR REDDYS Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 LABORATORIES ALC4/2015 and Re-indexed

LIMITED 15.04.2015 |
HQ File RLA File Lic.No/Date:0910060892 Defer |
:01/82/050/00646/AM15/ :09/24/040/00263/AM15/ 26.08.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:255/13/82- Party Name:THE - EMéct No/Datef'IISZ- - StatusDeffercd
ALC4/2014 DHARAMSI MORARIJI 5ALC4/2015 ‘and Re-indexed

CHEMICAL CO LTD 115.04.2015 if
HQ File RLA File §Lic.N0/Date:03]0788373 Defer |
:01/82/050/01258/AM15/ :03/95/040/00431/AM15/ 26.08.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC.

Case No.:43/9/82- Party Name:SARV BIO  Meet No/Date:1/82-  Status: Deffered |
ALC4/2014 LABS PVT.LTD., ALC4/2015 and Re-indexed
115.04.2015
HQ File RLA File Lic.No/Date:0510390783 Defer |
:01/82/050/00840/AM15/ :05/24/040/00203/AM15/ 27.08.2014 Date:20.05.2015
Decision : It was decide to call from the firm fo]lowinguinfofmation: L |
i) Whether the export is Reserpine of relevant pharmacopeia or Reserpine (+10%) as
described in ANF 4A and Appendix 33
i) COA of import item from Foreign supplier. The technical specification should

specify the content of Reserpine in the import description
The case is deferred for 20.05.2015.

Case N0.:224/13/82- Party Name:DELTA Meet No/Date:1/82- Status:Deffered

ALC4/2014 FINOCHEM PVT.LTD. ALC4/2015 and Re-indexed
15.04.2015 ;

HQ File RLA File Lic.No/Date:0310788515 Defer |

:01/82/050/01227/AM15/ :03/94/040/00391/AM15/ 28.08.2014 Date:20.05.2015 |

l)ecisiuhd:‘ Itwas decided to defer lhecasefo;2bw03w2015 for conﬁméhts of Dépizirtn;jéﬁwtmbf C&PC.WQ

Case N0.:225/13/82-  Party Name:DELTA ~ Meet No/Date:1/82-  Status:Deffered |

ALC4/2014 FINOCHEM PVT.LTD.  ALC4/2015 and Re-indexed
15.04.2015

HQ File ' RLA File Lic.No/Date:0310788514 Defer

:01/82/050/01228/AM15/ :03/94/040/00397/AM15/ 28.08.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartﬁ:'f_éjrf_ﬂ
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Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC. |
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Case No.:256/13/82- Party Name:NAVIN Meet No/Date:1/82- Status:Deffered

ALC4/2014 FLUORINE ALC4/2015 and Re-indexed
INTERNATIONAL 15.04.2015 ;
LIMITED '

HQ File RLA File  Lic.No/Date:0310788509 Defer

:01/82/050/01259/AM15/ :03/95/040/00371/AM15/ 28.08.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC.

Case No.:257/13/82- Party Name:NAVIN  Meet No/Date:1/82- Status:Deffered
ALC4/2014 FLUORINE ALC4/2015 and Re-indexed
INTERNATIONAL 15.04.2015
LIMITED
HQ File RLA File ~ Lic.No/Date:0310788508 Defer

:01/82/050/01260/AM15/ 1:03/95/040/00369/AM15/ 28.08.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC.

Case No.:254/13/82- Party Name:SEQUENT  Meet No/Date:1/82-  Status: Deffered

ALC4/2014 SCIENTIFIC LTD ALC4/2015 and Re-indexed
15.04.2015

HQ File o RLA File Lic.No/Date:0310788513 Defer

:01/82/050/01257/AM15/ :03/95/040/00459/AM15/ 528.08.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC.

Case No0.:262/13/82- Party Name:ANTHEA ~ Meet No/Date:1/82- Status:Deffered

ALC4/2014 AROMATICS ALC4/2015 and Re-indexed
PVT.LTD., 15.04.2015

HQ File RLA File Lic.No/Date:0310788560 Defer

101/82/050/01265/AM15/ :03/94/040/00971/AM14/ 01.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartméht of C&PC.

Case No.:263/13/82- Party Name:ANTHEA  Meet No/Date:1/82- Status:Deffered
ALC4/2014 'AROMATICS ALC4/2015 and Re-indexed
PVT.LTD., 15.04.2015 |
HQ File RLA File Lic.No/Date:0310788558 Defer
:01/82/050/01266/AM15/ :03/94/040/00962/AM14/ 01.09.2014 Date:20.05.2015

Case No.:54/13/82- Party Name:RA CHEM  Meet No/Date:1/82- Status:Deffered

ALC4/2014 PHARMA LIMITED ALC4/2015 and Re-indexed
15.04.2015 -

HQFile RLAFile Lic.No/Date:0910060900 Defer |

:01/82/050/01057/AM15/ :09/24/040/00272/AM15/ 01.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

Pharmaceuticals. Y &

Case No.:63/13/82- Party Meet No/Date: 1/82- Status:Deffered

KUMAR

Trade
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ALC4/2014 Name:SATYADEVA  |ALC4/2015 and Re-indexed |
PHARMACEUTICALS  15.04.2015
/P/LTD.,

HQ File RLA File fLtc No/Date:0910060901 Defer ‘-

:01/82/050/01066/AM15/ :09/24/040/00268/AM15/ 01.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of {
Pharmaceuticals. ‘;

Case No.:217/13/82-  Party Name:ENCUBE ~ Meet No/Date:1/82-  Status:Deffered |

ALC4/2014 ETHICALS PVT LTD ALC4/2015 and Re-indexed |
'15.04.2015

44 HQ File RLA File ‘Lic.No/Date:0310788620 Defer |

:01/82/050/01220/AM15/ :03/94/040/00494/AM15/ 02.09.2014 Date:20. 05 20]5 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No0.:223/13/82-  Party Name:KRISHNA ~ Meet No/Date:1/82-  Status:Deffered
ALC4/2014 ANTIOXIDANTS PVT. ALC4/2015 and Re-indexed |
LTD. 15.04.2015
> HQ File ~ RLA File "~ Lic.No/Date:0310788647 Defer
:01/82/050/01226/AM15/ :03/94/040/00508/AM15/ 02.09.2014 Date:20.05. 2015

Decision : It was dccide'cimi fcrthecascfor20052015forcomments of Debartmem of C&PC. |

Case No.:259/13/82- Party ‘Meet No/Date:1/82- Status:Deffered
ALC4/2014 Name:DANOPHARM ALC4/2015 and Re-indexed |
CHEMICALS PRIVATE 15.04.2015 “
461 LTD. o
HQ File RLA File Lic.No/Date:0310788693 Defer
:01/82/050/01262/AM15/ | 03/94/040/00370/AM15/ 103.09.2014 ‘Date:20.05.2015 |

,Dcclsmn lt was dec:ded to defer thc casc for 20 05 20] 5 for comments of Departmcnt of‘ C&PC.

Case No.:251/13/82-  Party Name:STERLING | Meet No/Date: 1/82- Status:

ALC4/2014 AUXILIARIES PVT ALC4/2015 Approved
LTD 115.04.2015

HQ File RLA File Lic.No/Date:0310788662 fDefer Date:

:01/82/050/01254/AM15/ :03/95/040/00433/AM15/ 03.09.2014

Decision :In the light of written comments received from Department ‘of Chemicals and§
‘Petrochemicals vide their U.O No. 14010/64/2013-Ch Il dated 15.04.2015, it was decided to

7 ratify norms under Para 4.7 of HBP v1 as per details given below or as applied by the firm,
whichever is less:

Export product Exp. SI.No. | Import items Qty. allowed
Qty ‘
STEROSOL ACT (BP2) |4 kg b MONO METHYL AMINE 0.1144 kg |
((Blends of Piperazine& 2. ETHYLENE OXIDE 0.3240 kg
Methyl Di Ethanol 3 = 0 mqk !
Amine) i PIPERAZINE 68% . = 1—31_,'ﬁ INIRMAL KUMAG

[ ———
fdw =
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RA may take appropriate action as per the decision of Norms Committee..

Case N0.:253/13/82-  Party Name:STERLING Meet No/Date:1/82-  Status:

ALC4/2014 AUXILIARIES PVT  |ALC4/2015 Approved
LTD 15.04.2015

HQ File RLA File Lic.No/Date:0310788657 Defer Date:

:01/82/050/01256/AM15/ :03/95/040/00462/AM15/ 103.09.2014

Decision :In the light of.\}vritten comments r&:eived from Department of Chemicals and
Petrochemicals vide their U.O No. 14010/64/2013-Ch Il dated 15.04.2015, it was decided to
ratify norms under Para 4.7 of HBP vl as per details given below or as applied by the firm,

whichever is less:
Export product Exp. SI.No. | Importitems Qty. allowed
Qty.
Stero PEA (Poly 1lkg 1. MONO METHYL AMINE 0.1940 kg
|Ethoxylated Methyl 0.8260 k
. B
|Amine) ETHYLENE OXIDE

RA may take appropriate action as per the decision of Norms Committee.

Case No.:84/13/82- Party Name:EMCURE ~ |Meet No/Date:1/82- Status:
ALC4/2014 PHARMACEUTICALS ALC4/2015 Approved
| LTD. 15.04.2015

HQ File RLA File Lic.No/Date:3110064857 Defer
01/82/050/01087/AM15/  :31/83/040/00132/AM15/  05.09.2014 Date:

Decision :In the 'I'igl;t- of written commcntsrccm;edwfromDeparlmcm of Pharmaceuticals vide
‘their OM No. 35011/537/2014-PI(Norms) dated 07.04.2015, it was decided to ratify the norms
under Para 4.7 of HBP v1 as per details given below or as applied by the firm, whichever is less::-

: Export product Export | SLNo. | Import items Qty. allowed
n Qty. (ke/kg)
. 49§ ATAZANAVIR 1 kg 1. EPOXIDE
" | SULFATE CHEMICAL L
2. T-BOC HYDRAZINE 0.50
3. N-METHOXYCARBONYL-L-
TERT LEUCINE 0.77
4. EDAC-HCL 1-(3-
DIMETHYLAMINOPROPYL)-
3-ETHYLCARBODIIMIDE 0.79
HYDROCHLORIDE
RA may take appropriate action as per the decision of Norms Committee.
50 Case No.:234/13/82-  Party Name:KUSUMA  Meet No/Date:1/82-  Status:
frfer TEIR/NIRMA
o9 "B
Dy J
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152

T §15HA A e e
_ 15.04.2015 |
HQ File RLA File Lic.No/Date:0310788806 Defer Date:

TDccision !In the Ilght of written comments received from Department of Chemlcals and
Petrochemicals vide their U.O No. 14010/32/2013-Ch Il dated 15.04.2015, it was decided to

:01/82/050/01237/AM15/ :03/94/040/00501/AM15/  05.09.2014

ratify norms under Para 4.7 of HBP v1 as per details given below or as applied by the firm,
whichever is less:

Export product Exp. SLLNo. | Import items Qty. allowed
Qty.
: 02k
SODIUM SACCHARIN ( PURE |1 ¥6 |2 SOPIUM 102 kg :

DENTAL GRADE ) SACCHARIN

RA may take appropriate action as per the decision of Norms Committee.

Case N0.:235/13/82-  Party Name:KUSUMA  Meet No/Date:1/82- Status:Deffered |
ALC412014 PHARMA ALC4/2015 and Re-indexed

15.04.2015 ‘
HQ File §RLA File Lic.No/Date:0310788804 Defer ‘
:01/82/050/01238/AM1S/ :03/94/040/00S00/AM15/ 05.09.2014 Date:20.05.2015

| Demsmn It was decnded to defer the Cdse for 20 05 20] 5 for comments of Department of C&PC

Case No.:22/13/82- Party Meet No/Date:1/82- Status:Deffered
ALC4/2014 Name:MANGALAM ‘ALC4/2015 and Re-indexed |
'ORGANICS LIMITED  15.04.2015 ' i
(FORMERLY ‘
EDUJODWALA
HQ File RLA File Lic.No/Date:0310788810 Defer !
:01/82/050/01025/AM15/ 1:03/95/040/00379/AM15/ 05.09.2014 Date:20.05.2015 |

54

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC. |

Case No.:196/13/82- Party Name:KOPRAN ~ Meet No/Date:1/82-  Status: Deffered |
ALC4/2014 LIMITED ALC4/2015 and Re-indexed |
: 15.04.2015 -
HQ File RLAFile  |Lic.No/Date:0310788934 Defer -
:01/82/050/01199/AMI1S/ |:03/94/040/00545/AM15/ 09.09.2014 Date:20.05. 2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.
© Case N0.:201/13/82-  Party Name:KRISHNA ~ Meet No/Date:1/82- | Status:Deffered |
ALC4/2014 ANTIOXIDANTS PVT. | ALC4/2015 and Re-indexed |
LTD. 15.04.2015 |
HQ File ‘ RLA File ~ Lic.No/Date:0310788928 D’é'féi» """"""""""""""""""""""""" ?
:01/82/050/01204/AM15/ :03/94/040/00499/AM15/ 109.09.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC. |

SERT 2%
Udyog Bhawan
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Case No.:26/13/82-

Party Name:STERLING | Meet No/Date:1/82-  Status:
ALC4/2014 AUXILIARIES PVT LTD  ALC4/2015 Approved
. 15.04.2015
HQ File RLA File Lic.No/Date:0310788939 Defer

:01/82/050/01029/AM15/ :03/95/040/00493/AM15/

09.09.2014

Date:

Decision :Inmtqhé"liéhit#af)rivritten comments received fromﬁ;_Depan:ri;nt ‘of Chemicals and
Petrochemicals vide their U.O No. 14010/64/2013-Ch. 1I dated 15.04.2015, it was decided to
ratify norms under Para 4.7 of HBP v | as per details given below or as applied by the firm,

whichever is less:

Quanity %

RA may take appropriate action as per the decision of Norms Committee.

1.Export ltem Qty. | SI.N. | Import Product
STERO DIPA 85 lkg |1 DIISOPROPANOLAMINE | 0.925 kg |
- ; (DIPA 99) \
(Diisopropanolamine)
|
[!
2.Export Item 1 NONYL PHENOL 0.204 kg
1kg
STERO NC 200 (Nonyl Phenol 2 ETHYLENE OXIDE 0.816 kg
Polyglycol Ether)
| 3.Export Item lkg |1 ETHYLENE OXIDE 0.8900 kg
STERO TEA (MX)
(Triethanolamine Mixture)
2 MONO METHYL AMINE | 0.0427 kg
: 4, Export Item 1 LAURYL ALCOHOL 0.478 kg
STEROL 1205 (Lauryl Alcohol 3 1kg |2 0.542 kg
mole Ethoxylate) ETHYLENE OXIDE
'3, Export Item 1 | NONYL PHENOL 0.4857 kg
STERO NC 080 (Nonyl Phenol 5.5 1kg
mole Ethoxylated)
2 ETHYLENE OXIDE 0.5343 kg
f 1 ISO TRI DECANOL 0.3423 kg
6. Export Item (ITDA)
STEROL 1312 1kg 2 ETHYLENE OXIDE 0.6777 kg
(Iso Tri Decanol 9 moles
| Ethoxylated/Iso Tri Decyl Alcohol
| Ethoxylate) \W\

S Had, g |l
Udyocg Bhawan, New Delhi



Case No.:27/13/82-  Party Name:STERLING  Meet No/Date:1/82-  Status:Approved
ALC4/2014 AUXILIARIES PVT ~ ALC4/2015 |

LTD 15.04.2015 | |
HQ File ' §RLA File o Lic.No/Date:03 10788943 |Defer Date:

‘ H

0]/82/050/010.10/AM!5/ 1:03/95/040/00494/AM15/ 09.09.2014

Decision :In the light of written comments received from Department of Chemicals and
Petrochemicals vide their U.O No. 14010/64/2013-Ch. 11 dated 15.04.2015, it was decided to|
ratify norms under Para 4.7 of HBP v 1 as per details given below or as applied by the firm, |
whichever is less:

50 1.Export Item Qty. | SI.N. | Import Product Quanity
STER PEG 400 (Polyethylene Glycol | 1kg |1 DI ETHYLENE 0.2611kg
400) GLYCOL |
2 ETHYLENE OXIDE | 0.7589kg | |
2.Export Item lkg |1 DI ETHYLENE 0.0469 kg ;
GLYCOL
STER PEG 4000 (Polyethylene 2 0.9731 kg
Glycol 4000) ETHYLENE OXIDE
RA may take appropnate actlon as per the dec151on of Norms Commlttee
Case No.:23/13/82- Party Name:YASHO ~ Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 INDUSTRIES PVT.LTD. ALC4/2015 and Re-indexed
115.04.2015 |
>71HQ File RLA File " Lic.No/Date:0310788911 Defer
01/82/050/01026/AM 15/ 1 03/95/040/00496/AM15/ 09.09.2014 Date:20.05.2015 |
l)cmsnon It was dec1dcd to dcfer thc case for 20 05 2015 fbr comments of Dcpanmem of‘ C&I’C
Case No.:250/13/82-  |Party Name:YASHO  Mect No/Date:1/82-  |Status: Deffered
ALC4/2014 (INDUSTRIES PVT.LTD. ALC4/2015 and Re-indexed |
15.04.2015
38 1Q File RLA File Lic.No/Date:0310788892 Defer |
:01/82/050/01253/AM15/  :03/95/040/00490/AM15/ 09.09.2014 Date:20.05. 20]5
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC. |
Case No.:62/13/82-  |Party Name:EYTAN  Meet No/Date:1/82- Status:Deffered
ALC4/2014 LABS LIMITED ALC4/2015 and Re-indexed |
: 15.04.2015
59 HQ File RLA File Lic.No/Date:0910060924 Defer
:01/82/050/01065/AM15/ | 09/24/040/00257/AM15/ 10.09.2014 Date:20. 05 20]5
Decision : It was decided to defer the case for 20.05.2015 for comments of Depanment of
Pharmaceuticals.
Case No.:71/13/82- Party Name:INCHEM  Meet No/Date:1/82-  Status:Deffered
ALC4/2014 LABORATORIES 'ALC4/2015 and Re-indexed |
60 PRIVATE LIMITED 15.04.2015
HQ File RLA File Lic.No/Date:0910060931 Defer ., Lkt

:01/82/050/01074/AM15/ :09/24/040/00313/AM15/ ]O 09. 2014 - bate 20 05 2015

D5 1 ectorL
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Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpanmeﬁt'éfn '

Pharmaceuticals.
Case No.:53/13/82- Party Name:MYLAN  Meet No/Date:1/82- Status: Deffered
ALC4/2014 LABORATORIES ALC4/2015 and Re-indexed

| LIMITED 15.04.2015

61 HQFile RLA File  |Lic.No/Date:0910060930 Defer

. :01/82/050/01056/AMI1S/ :09/24/040/00240/AM15/ 110.09.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.
Case No.:64/13/82- Party Name:MYLAN ~ Meet No/Date:1/82- Status: Deffered
ALC4/2014 LABORATORIES ALC4/2015 and Re-indexed

LIMITED 15.04.2015

62 HQ File RLA File Lic.No/Date:0910060929 Defer

:01/82/050/01067/AM15/ :09/24/040/00247/AM15/ 10.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:66/13/82- Party Name:DIVIS ~ Meet No/Date:1/82- Status:Deffered
ALC4/2014 LABORATORIES LTD., ALC4/2015 and Re-indexed
15.04.2015
63 HQ File RLA File Lic.No/Date:0910060941 Defer
:01/82/050/01069/AM 15/ :09/24/040/00303/AM15/ 11.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpa'rtmrent of
Pharmaceuticals.

Case No.:69/13/82- Party Name:DIVIS ~ Meet No/Date: 1/82- Status: Deffered
ALC4/2014 LABORATORIES LTD., ALC4/2015 and Re-indexed
15.04.2015
64 HQ File RLA File Lic.No/Date:0910060942 Defer

:01/82/050/01072/AM1S/ :09/24/040/00302/AM15/ 11.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
‘Pharmaceuticals.

| Case No.:85/13/82- * Party Name:EMCURE ~ Meet No/Date: 1/82- Status:
ALC4/2014 PHARMACEUTICALS ALC4/2015 Approved
LTD. 15.04.2015
HQ File RLA File " Lic.No/Date:3110064875 Defer
:01/82/050/01088/AM15/  :31/83/040/00137/AM15/  11.09.2014 Date:

65 Decision : In the light of written comments received from Department of Pharmaceuticals vide
their OM No. 35011/537/2014-PI(Norms) dated 07.04.2015, it was decided to ratify the norms
under Para 4.7 of HBP v1 as per details given below or as applied by the firm, whichever is less::-

| Export product Export | SLLNo. | Import items Qty. allowed M
; Qty. (kg/kg)

II/Departme nt of Commerce
TR Y9+, 935 gl
Udyog Bhawan, New Delhi
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68

ATAZANAVIR lkg |1. | EPOXIDE
SULFATE CHEMICAL 0.49
2. T-BOC HYDRAZINE 0.50
3. N-METHOXYCARBONYL-L-
TERT LEUCINE 0.77
4. EDAC-HCL 1-(3-

DIMETHYLAMINOPROPYL)-
3-ETHYLCARBODIIMIDE 0.79
HYDROCHLORIDE

RA may take appropriate action as per the decision of Norms Committee.

Case No.:197/13/82- Party Name:KOPRAN | Meet No/Date:1/82- Status:Deffered

ALC4/2014 LIMITED 'ALC4/2015 and Re-indexed
15.04.2015

HQ File RLA File Lic.No/Date:0310789054 Defer

:01/82/050/01200/AM15/ :03/94/040/00547/AM15/ 11.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:72/13/82- ' Party Name:SRIAM Meet No/Date:1/82-  Status:Deffered

ALC4/2014 LABS PRIVATE ALC4/2015 and Re-indexed |
LIMITED 15.04.2015

HQ File RLA File Lic.No/Date:0910060939 Defer

:01/82/050/01075/AM15/ :09/24/040/00287/AM15/ 11.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartmeniibf
Pharmaceuticals.

Case No.:68/13/82- Party ;MeclNo/D'a“te.:“l',"S2- |StatusAppr0vcd
ALC4/2014 Name:AUROBINDO ALC4/2015 ! %

PHARMA LIMITED 115.04.2015

HQ File RLA File * Lic.No/Date:0910060958 Defer Date:
:01/82/050/01071/AM15/ :09/24/040/00296/AM15/ 12.09.2014 | -

Decision : In the light of written comments received from Department of Pharmaceuticals vide |
their OM No. 35011/597/2014-PI(Norms) dated 29.04.2015 2015, it was decided to ratify norms |
under Para 4.7 of HBP vl as per details given below or as applied by the firm, whichever is less:

Item of Export Quantity | S.No | Item of Import Quantity
allowed
kg/kg
1kg 1. 2,3-Dichloro-5,6-dicyano-1,4- 0.86
FINASTERIDE benzoquinone
2. 4-Dimethyl Aminopyridine 1.00
3. Azaandrostanecarboxamide | 1.7647 !
(Androst-4-Aza-3-One-17Beta-N- &= {7 =7
Tert-Butyl Carboxamide) Dy. : 1

Gl E Tl .
hawan, New Delni



4 Bis(Trimethylsilyl)trifluoroacetamide | 1.47 |
(BSTFA)

5 Activated Carbon 0.012

6 Methanol 4.66

7 Methylene chloride 7.50

8 Tetrahydrofuran 3.00

9 Toluene 4.84

10 Trifluoromethane sulfonic acid 0.004

RA may take appropriate action as per the decision of Norms Committee.

~ Case No.:65/13/82- Party Name:MSN Meet No/Date:1/82-  Status: Deffered
ALC4/2014 LABORATORIES ALC4/2015 and Re-indexed
PRIVATE LIMITED 15.04.2015
69 HQ File R_LA File Lic.No/Date:0910060955 Defer
:01/82/050/01068/AM15/ 1:09/24/040/00283/AM15/ 12.09.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartmem of

Pharmaceuticals.

© CaseNo.:61/13/82-  Party Name:SHODHANA Meet No/Date:1/82-  Status:Deffered

ALC4/2014 LABORATORIES LTD  ALC4/2015 and Re-indexed
15.04.2015 '
70 HQ File RLA File " Lic.No/Date:0910060952 Defer

:01/82/050/01064/AM15/ :09/24/040/00291/AM15/ 12.09.2014 ‘Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case N070/l3/82- N Party Name:SUVEN Meet No/Date:1/82- éStatus:Def fered

ALC4/2014 LIFE SCIENCES ALC4/2015 and Re-indexed |
LIMITED 15.04.2015 | |

71 HQ File RLA File Lic.No/Date:0910060954 Defer |
:01/82/050/01073/AM15/ :09/24/040/00310/AM15/ 112.09.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

. Pharmaceuticals.

" Case No.:25/13/82-  Party Name:TITAN ~ Meet No/Date:1/82-  Status:Deffered

ALC4/2014 LABORATORIES PVT.  ALC4/2015 and Re-indexed

| LTD. 15.04.2015 | |
72HQFile ~  RLAFile Lic.No/Date:0310789100 Defer

£01/82/050/01028/AM15/ :03/95/040/00465/AM15/ |12.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

" Case No.:28/13/82-  Party Name:TITAN  Meet No/Date:1/82-  Status:Deffered |

_ ALC4/2014 LABORATORIES PVT. ALC4/2015 and Re-indexed |

73 LTD. 15.04.2015 ; | )
HQFile ~ RLA File Lic.No/Date:0310789099 Defer




:01/82/050/01031/AM15/

:03/95/040/00398/AM15/ 12.09.2014

Date:20. 05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

Pharmaceuticals.

Case No.:39/13/82- Party Name:EYTAN

‘Meet No/Date:1/82-

' Status:DcffcredW?

ALC4/2014 LABS LIMITED ALC4/2015 and Re-indexed | -
115.04.2015 =
74 HQ File RLA File Lic.No/Date:0910060979 Defer
:01/82/050/01042/AM15/ :09/24/040/00270/AM15/ 116.09.2014 ‘Date:20.05. 2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals
Case No.:188/13/82- Party Name:DELTA Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 FINOCHEM PVT.LTD. ALC4/2015 and Re-indexed |
115.04.2015 |
e HQ File RLA File ?Lic.No/Date:0310789322 Defer
'01/82/050/01 191/AM15/ :03/94/040/00102/AM15/ 17.09.2014 ‘Date:20.05. 2015
Decision : It was decided to dcfcr the case for 20 05 20 1 5 for ‘comments of Dcpartment of C&PC
Case No.:101/13/82- Pariy Name:RELIANCE .‘f.r]”\.}lkgét”&l;ib/Date:IISZ-  Status:
ALC4/2014 INDUSTRIES LTD. |ALC4/2015 Approved
115.04.2015
HQ File RLA File " Lic.No/Date:0310789416 Defer
:01/82/050/01104/AM15/ :03/95/040/00406/AM 15/ ‘18 09.2014 Date:20.05. 20!5
Decision : In the light of written comments received from Petrochemical Division of Department |
of Chemicals and Petrochemicals vide their U.O No. 46011/98/2006-PC- Il dated 23.03.2015, itl
was decided to ratify norms under Para 4.7 of HBP v1 as per details given below or as applied by
7 the firm, whichever is less:
Export product Exp. SI.No. | Import items Qty. Allowed
Qty. MT
Para Diethyl 1 MT 1. Nanhth 1.2567
Benzene (PDEB) i
RA may take appropriate action as per the decision of Norms Committee.
Case No.:18/13/82- Party Name:BEST | Meet No/Date:1/82- Status:Deffered
ALC4/2014 VALUE CHEM PVT. ALC4/2015 and Re-indexed
LTD. 15.04.2015
T HQ File RLA File Lic.No/Date:3410040560 Defer
'01/82/050/01021/AM15/ 34/24/040/00]52/AM15/ 19.09.2014 Date:20.05.2015 |

Decision : It was decided to defer lhc case for 20 05 201 5 for comments of Department of C&PC.

Case No.:57/13/82-
78 ALLC4/2014

Party Name:HELLO -
PAINTS (P) LTD

15.04.2015

4 "Mé'ewt No/Date:1/82- 'S't'au'ls‘l)cfl'cr(.(l'j &v

ALC4/2015 and Rc mdcxcd

L KUMAR




HQ File RLA File  Lic.No/Date:0510391246 Defer
:01/82/050/01060/AM15/  :05/23/040/00277/AM15/ 19.09.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC.

 Case No.:59/13/82-  Party Name:HELLO ~ Meet No/Date:1/82- Status: Deffered

ALC4/2014 PAINTS (P) LTD ALC4/2015 and Re-indexed
15.04.2015

" HQFile RLAFile  |Lic.No/Date:0510391245 Defer |

:01/82/050/01062/AM15/ :05/23/040/00276/AM15/ |19.09.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of D'cparlmcnt of C&PC.

Case No.:249/13/82-  Party Name:YASHO  Meet No/Date:1/82- Status: Deffered
ALC4/2014 INDUSTRIES PVT.LTD. ALC4/2015 gsid Roindoxsd
‘ 15.04.2015
80 1o File T IRLAFile " ILic.No/Date:0310789471 Defer
:01/82/050/01252/AM15/ :03/95/040/00518/AMI5/ 119.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of chartmem of C&PC.

Case No.:75/13/82- Party Name:DHANUKA  Meet No/Date:1/82- Status:Deffered
ALC4/2014 LABORATORIES LTD. ‘ALC4/2015 and Re-indexed
15.04.2015
81 HQ File RLA File Lic.No/Date:0510391274 Defer
:01/82/050/01078/AM15/ :05/23/040/00269/AM15/ 23.09.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
| Pharmaceuticals.
" Case No.:17/13/82- Party Name:GRASIM | Meet No/Date:1/82-  Status:Deffered
ALC4/2014 INDUSTRIES LTD., ALC4/2015 and Re-indexed
- 115.04.2015
7 HQ File RLA File Lic.No/Date:3410040570 Defer
:01/82/050/01020/AM15/ :34/24/040/00155/AM15/ 23.09.2014 Date:20.05.2015
! _ -Degision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC.
Case No.:115/13/82- Party Name:WEST ~ Meet No/Date:1/82- Status: Deffered
ALC4/2014 BENGAL CHEMICAL  ALC4/2015 and Re-indexed
&5 INDUSTRIES LIMITED 15.04.2015
HQ File RLA File Lic.No/Date:0210205008 Defer
01/82/050/0[! lS//_\MlS{ . 02/21%“/040/00097/AM]5/‘ _ 23.09..2077]747,_ < Date:20.05.2015
| _Dccus:pn : It was decided tq defer the case for 20.05.2015 for comments of Department of C&PC.
(Case No.:74/13/82- |Party Name:CONSTECH Meet No/Da Yl
: o/Date:1/82- S :
ALC4/2014 ENTERPRISES ALC412015 tz(lju[ls.[_)cffcrcd
[ PVT.LTD : and Re-indexed
84 gemsa= _ Vi . 15.04.2015
File | e, R
Q RLA File Lic.No/Date:0510391308 Defer [

| :01/82/050/01077/AM15/ :05/23/040/00282/AM1 5/ 24.09.2014
 Decision : It was decided to defer the case for 20.05.20] 5

. Date:20.05.2015
er comments of Department of C&PC.

fFrefer TaR/NIRMA
g F7=0f
Dy. Director

L SEN HGH, 95 [So]
Udyog Bhawan, New Dell
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Case No.:192/13/82- Party Name:INDOFIL ~ Meet No/Date:1/82- :SiatdS:Deffcrcdé

ALC4/2014 INDUSTRIES LTD. ALC4/2015 and Re-indexed |

15.04.2015 '
HQ File RLA File Lic.No/Date:0310789636 Defer
:01/82/050/01195/AM15/ :03/94/040/00539/AM15/ 24.09.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC. |

Case No.:148/13/82- Party Name:MICRO ~ Meet No/Date:1/82- Status:Deffered |
ALC4/2014 LABS LTD ALC4/2015 and Re-indexed |

15.04.2015 =
HQ File RLA File Lic.No/Date:0710106752 Defer |
:01/82/050/01151/AM15/ :07/24/040/00208/AM15/ 24.09.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpariment of
Pharmaceuticals.
Case No.:30/13/82- Party Name:R L FINE ~ Meet No/Date:1/82- Status: Deffered
ALC4/2014 CHEM ALC4/2015 and Re-indexed

15.04.2015 |
HQ File RLA File ' ~ Lic.No/Date:0710106755 Defer
:01/82/050/01033/AM15/ :07/24/040/00218/AM15/ 124.09.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Dépdﬁrﬁent of
‘Pharmaceuticals.
Case No.:47/13/82-  Party Name:ALCHEM  Mcet No/Date:1/82-  Status: |
ALC4/2014 INTERNATIONAL LTD.  ALC4/2015 Rejected

e 15.04.2015 | L

HQ File  RLAFile = [Lic:No/Date:0510391347 Defer |
-01/82/050/01050/AM15/  :05/23/040/00278/AM15/  125.09.2014 Date: |

Decision :1t was decided “t-omrej‘cct the case as the firm has not furnished information despite
repeated reminders. LI

Case No.:158/13/82- Party Name:BDR ‘Meet No/Date:1/82- Status:Deffered |
ALC4/2014 PHARMACEUTICALS ALC4/2015 and Re-indexed
INTERNATIONAL PVT. 15.04.2015
ILTD. _ u
HQ File © RLAFile  [Lic.No/Date:0310789677 Defer |

:01/82/050/01161/AM15/ :03/94/040/00522/AM15/ 25.09.2014 Dalc:20.057.7201_57

Decision : It was decided to defer ?ﬁ::cas_efaif)(bb 15 for comments of Department of
Pharmaceuticals.

215 " party Name:BDR -Méel N.a."bat.ézlf82- Status:Deffered
.:1159/13/82- Party Name:BDR ; :
ifé-’lN/;[)M PHARMACEUT!CALS ALC4/2015 and Re-indexe 3
INTERNATIONAL PVT. 15.04.2015
? o 10789678 Defer
: e i :031 e
o ‘RLA File Lic.No/Date ; .
o 040/00524/AM135/ 25.09.2014_ _ Date,ZOO_S 20191

:01/82/050/01 16_2{AM15/_ :03/9%/

Dy, Dir

Oitr
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:l-iQ T P——
:01/82/050/01054/AM15/ :05/24/040/00444/AM14/ 126.09.2014

Pharmaceuticals.
Case No.:20/13/82-
ALC4/2014

HQ File
:01/82/050/01023/AM15/

RLA File

Party Name:PROLIFE ~ Meet No/Date:1/82-

INDUSTRIES LIMITED  ALC4/2015

:08/24/040/00124/AM15/ 25.09.2014

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

Status: Deffered
and Re-indexed
15.04.2015

Lic.No/Date:0810133449 Defer
Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC.

Case No.:21/13/82-

ALC4/2014 GENERICS LTD

HQ File RLA File

:01/82/050/01024/AM15/ :05/23/040/00260/AM15/ 26.09.2014

Party Name:JUBILANT  Meet No/Date:1/82-

Status:Deffered
ALC4/2015 and Re-indexed

15.04.2015

Lic.No/Date:0510391357 Defer

Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

Pharmaceuticals.

Case No.:50/13/82- Party Name:PAYAL
ALC4/2014

LIMITED
HQ File RLA File

:01/82/050/01053/AM15/

‘Meet No/Date:1/82-
PETROCHEM PRIVATE ALC4/2015

:05/24/040/00211/AM15/ 26.09.2014

Status:Deffered
and Re-indexed
15.04.2015

Lic.No/Date:0510391368 Defer
Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Déparimcnt of C&PC.

Case No.:51/13/82-  Party Name:PAYAL

ALC4/2014

" IRLA File

Case No.:52/13/82- Party Name:PAYAL
ALC4/2014

LIMITED
HQ File RLA File

:01/82/050/01055/AM15/

" Meet No/Date: 1/82-
PETROCHEM PRIVATE ALC4/2015
LIMITED

~ Meet No/Date:1/82-
PETROCHEM PRIVATE ALC4/2015
15.04.2015

:05/24/040/00231/AM15/  26.09.2014

Status:Deffered
and Re-indexed

115.04.2015
'Lic.No/Date:0510391367 Defer

Date:20.05.2015

Status: Deffered
and Re-indexed

Lic.No/Date:0510391369 Defer
Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC.

Meet No/Date:1/82-

Slatus:'Dcﬁ‘crcd

Case N0.:49/13/82-  Party Name:SENTISS

ALC4/2014 PHARMA PVT.LTD.  ALC4/2015 and Re-indexed
15.04.2015

HQ File RLA File Lic.No/Date:0510391389 Defer

101/82/050/01052/AM15/ :05/24/040/00284/AM15/ 26.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

Pharmaceuticals.

ST
in Trade
1t of Commerce
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Case No.:19/13/82- Party Name:SANO ~ Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 MEDICAL KITS PVT.  ALC4/2015 and Re-indexed |
ILTD., 15.04.2015 ‘

97 HQ File " RLA File ~ Lic.No/Date:0410159504 Defer |
:01/82/050/01022/AM15/ :04/24/040/00171/AM15/ 29.09.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpa'rtn{éi;t"c')f ‘
Pharmaceuticals. ‘

Case No.:178/13/82-  Party  MeetNo/Date:1/82-  Status:Deffered |

ALC4/2014 Name:HINDUSTAN IALC4/2015 and Re-indexed |

POLYAMIDES & 15.04.2015 :

og FIBRES LIMITED |
HQ File RLA File Lic.No/Date:0310789838 Defer

:01/82/050/01181/AM15/ :03/94/040/00602/AM15/ 30.09.2014 ‘Datc:20.05.2015§
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC.

Case No.:177/13/82- Party Name:KRISHNA  Meet No/Date:1/82- Status:Deffered
ALC4/2014 ANTIOXIDANTS PVT. ALC4/2015 and Re-indexed |
LTD. 15.04.2015 g
%% |HQ File RLA File Lic.No/Date:0310789849 | Defer
:01/82/050/01180/AM15/ :03/94/040/00586/AM15/ 30.09.2014 Date:20.05.2015 |
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC.
Casc No.:82/13/82-  Party Name:MALLADI  Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 DRUGS & IALC4/2015 and Re-indexed |
PHARMACEUTICALS 15.04.2015 ‘ '
LIMITED
9 horFie RLA File Lic.No/Date:0410159511 Defer
:01/82/050/01085/AM15/ :04/24/040/00160/AM15/ 30.09.2014 Date:20.05.20!5?
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.
Case No.:15/13/82- -Paf'ty Name:TATVA Meet No/Date:1/82- Status:Deffered
ALC4/2014 CHINTAN PHARMA ALC4/2015 and Re-indexed
CHEM PVT LTD '15.04.2015
101 HQ File RLA File ~ Lic.No/Date:3410040594 Defer
:01/82/050/01018/AM15/ :34/24/040/00161/AM15/ 30.09.2014 Date:20.05.2015 |
Decision : It was decided to defer the case for 20.05.2015 for comments of Dépanfﬁeﬁfaf —
C&PC.
Case No.:128/13/82- P;a;tyNameALEMBIC ~ Meet No/Date:1/82- Status:Deffered
ALC4/2014 LIMITED ALC4/2015 and Re-indexed |
15.04.2015
102 o File RLA File Lic.No/Date:3410040601 Defer
:01/82/050/01131/AM15/ :34/24/040/00167/AM15/ 01.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartn'ﬁéaﬁ'f;t'ff”" N1

Udyog Bhawan, New
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Pharmaceuticals.

Case No.:157/13/82-  Party Name:AVA  Meet No/Date:1/82- Status:Deffered
ALC4/2014 CHEMICALS ALC4/2015 and Re-indexed
: PVT.LTD., 15.04.2015

HQ File RLA File Lic.No/Date:0310789905 Defer

:01/82/050/01160/AM15/ :03/94/040/00603/AM15/ 01.10.2014 Datc:20.05.20|5§

Decision :In the light of written comments received from Petrochemical Division of Department
of Chemicals and Petrochemicals vide their OM No. 14010/67/2011-CH-II dated 29.03.2015, it
‘was decided to call from the firm the following technical details:

i) Detailed manufacturing process along with balanced chemical reaction indicating number of
moles of all the reactions, products and by-products with corresponding molecular Formulae,
structural formulae, molecular weight and process flow diagram.

i) Stage-wise percentage yield with respect of each of the reactants and products and the relevant
justification enclosing therewith authentic printed technical literature in support of yield or
quantity of items for import.

iii) Detail of by-products formed during the process and their recovery in terms of quantity and
value.

iv) Details of production of export product under reference and corresponding consumption of
raw material in the year 2013-14 and 2014-15 (April to October) duly certified by CA may be
furnished. If the production has not commenced in the past, the details from commencement of
production may be furnished duly certified by CA.

The case was deferred for 29.04.2015

Case No.:19/1/82-  Party Name:GEM | Meet No/Date: 1/82- Status: Deffered

ALC4/2015 AROMATICS ALC4/2015 and Re-indexed
PVT.LTD. 15.04.2015

HQ File RLA File Lic.No/Date:0310789922 Defer

01/82/050/01545/AM15/ 0.:/94/040/00594/AM15/ 01.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

Case No.:77/13/82- Party Name:MALLADI | Meet No/Date:1/82-  Status:Deffered
ALC4/2014 DRUGS & ALC4/2015 and Re-indexed
; PHARMACEUTICALS [15.04.2015
! LIMITED

05 HQFile  |RLA File " Lic.No/Date:0410159520 Defer

i 01/82/050/01080/AM]5/ 04/24/040/00164/AM15/ 01.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20 05 20 1 5 for comments of Department of
‘Pharmaceuticals.

Case N0.:160/13/82-  Party Name:BAYER ~ Meet No/Date:1/82-  Status:Deffered
ALC4/2014 CROPSCIENCE ALC4/2015 and Re-indexed |
LIMITED 15.04.2015
106 o File T RLAFile Lic.No/Date:0310789976 Defer |
:01/82/050/01163/AMI15/ :03/94/040/00544/AM15/ 07.10.2014 Date:20.05.2015
chcnsmn : It was decided to defcr the case for 20 05 20 15 for commcnts of Dcparlment of
frefe TR/ NIRMAL KL "‘-'--':\'R
HETIS de
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C&PC.

Case No.:13/13/82- Party Name:FINE CURE Meet No/Date:1/82-  Status:Deffered
ALC4/2014 PHARMACEUTICALS ALC4/2015 and Re-indexed |
LTD. 15.04.2015 ‘ |
HQ File RLA File Lic.No/Date:0810133503 Defer
£01/82/050/01016/AM15/ :08/24/040/00233/AM15/ (07.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpariment of
Pharmaceuticals.

Case No.:34/13/82- Parly Name:JUBILANT |[Meet No/Date:1/82-  Status: Approvc i

ALC4/2014 GENERICS LTD ALC4/2015 d ;
' 115.04.2015 f ;

HQ File RLA File [Lic.No/Date:051039145 [ Defer Date: i

:01/82/050/01037/AM15 :05/23/040/00258/AM15 |5

/ / 07.10.2014

109

Decision : Committee considered the case as pcr agéﬁdé and in light of written corﬁinehls;
received from Department of Pharmaceuticals vide their OM No. 3501 1/251/2014-PI(Norms) |
dated 18.03.2015 and in consultation with technical authority present in meeting, decided to
ratify norms under para 4.7 of HBP as per details given below or as applied by firm whichever is |
lower:- '

Export product Exp. SL.No. | Import items Qty in mg for export of
Qty. 1Pantoprazole tablet
20 mg Tabs 40 mg tabs
Pantoprazole 1 Pantoprazole 21.571 43.143
Tablet 1 kg Sodium §
2 Mannitol USP 42.44 84.88 '
(Pearlitol 25C)
3 Sucrose USNF 8.00 16.00
4 Hypromellose 1.86 3.72
(Pharmacoat 603
3cps) USP

RA concerned may take further necessary action as per above decision of NC.

Case N0.:33/13/82-  PartyName:KLJ  Meet No/Date:1/82-  Status:
ALC4/2014 PPLASTICIZERS LTD., |ALC4/2015 Approved

| 15.04.2015
HQ File RLA File Lic.No/Date: 0510391459 Defer
:01/82/050/01036/AM15/ :05/23/040/00256/AM15/ 107.10.2014 Date:20.05.2015

Decision :In the light of written “comments received from Department of Chemicals and |
Petrochemicals vide their U.O No. 14010/36/2011-Ch 1l dated 03.03.2015, it was decided tof
ratify norms under Para 4.7 of HBP v1 as per details given below or as applied by the firm, |
whichever is less: |

Export product Exp. SL.No. | Import items Qty. allowed
Qty.

> T i B Il P "—'_ s =
Udyog Bhawan, New
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1kg |1 |TEREPHTHALICACID | 0.447kg

KATRATAAL - ROBG 2. ETHYL HEXANOL 0.740 kg

RA may take appropriate action as per the decision of Norms Committee..

Case No.:134/13/82-  Party Name:MAHAVIR Meet No/Date:1/82-  Status:Deffered

ALC4/2014 SYNTHESIS PRIVATE  ALC4/2015 and Re-indexed
LIMITED 15.04.2015

HQ File RLA File Lic.No/Date:5210041251 Defer

:01/82/050/01137/AM15/ :52/24/040/00031/AM15/ 07.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

C&PC.

Case No.:179/13/82-  Party Name:AVA Meet No/Date:1/82- Status:Deffered

ALC4/2014 CHEMICALS 'ALC4/2015 and Re-indexed
PVT.LTD., 15.04.2015

HQ File RLA File ' Lic.No/Date:0310790000 Defer

:01/82/050/01182/AMI15/ :03/94/040/00622/AM15/ 08.10.2014 Date:20.05.2015

Decision :In the light of written comments received from Petrochemical Division of Depérlmcm
of Chemicals and Petrochemicals vide their OM No. 14010/67/2011-CH-II dated 29.03.2015, it
was decided to call from the firm the following technical details:

1) Detailed manufacturing process along with balanced chemical reaction indicating number of
‘moles of all the reactions, products and by-products with corresponding molecular Formulae,
structural formulae, molecular weight and process flow diagram.

ii) Stage-wise percentage yield with respect of each of the reactants and products and the relevant
justification enclosing therewith authentic printed technical literature in support of yield or
quantity of items for import.

iii) Detail of by-products formed during the process and their recovery in terms of quantity and
value.

iv) Details of production of export product under reference and corresponding consumption of
raw material in the year 2013-14 and 2014-15 (April to October) duly certified by CA may be
furnished. If the production has not commenced in the past, the details from commencement of
production may be furnished duly certified by CA.

‘The case was deferred for 29.04.2015

Case No.:182/13/82-  Party Name:AVA Meet No/Date:1/82- Status:Deffered

ALC4/2014 CHEMICALS ALC4/2015 and Re-indexed
PVT.LTD., 15.04.2015

HQFile  |[RLAFile Lic.No/Date:0310790001 Defer

:01/82/050/01185/AM15/ :03/94/040/00626/AM15/ 08.10.2014 Date:20.05.2015

112 Decision :In the light of written comments'rccciivéd'ﬁ:dm Petrochemical Division of Department

of Chemicals and Petrochemicals vide their OM No. 14010/67/2011-CH-II dated 29.03.2015, it
‘was decided to call from the firm the following technical details:

i) Detailed manufacturing process along with balanced chemical reaction indicating number of
moles of all the reactions, products and by-products with corresponding molecular Formulae,
structural formulae, molecular weight and process flow diagram.




ii) Stage-wise percentage yield with respect of each of the reactants and products and the relevant
justification enclosing therewith authentic printed technical literature in support of yield or ‘
quantity of items for import.

iii) Detail of by-products formed during the process and their recovery in terms of quantity and
value.

iv) Details of production of export product under reference and corresponding consumption of |
raw material in the year 2013-14 and 2014-15 (April to October) duly certified by CA may be |
furnished. If the production has not commenced in the past, the details from commencement of
‘production may be furnished duly certified by CA.

The case was deferred for 29.04.2015

Case No.:29/13/82- Party Name:JUBILANT Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 LIFE SCIENCES ALC4/2015 and Re-indexed |
LIMITED 15.04.2015

113 HQ File RLA File ~ Lic.No/Date:0510391490 Defer ;
:01/82/050/01032/AM15/ :05/23/040/00268/AM15/ 08.10.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartmcnt of
Pharmaceuticals.

Case No.:35/13/82- Party Name:JUBILANT E M_cet No/Date: 1/82- Status:Deffered

ALC4/2014 LIFE SCIENCES ALC4/2015 and Re-indexed |
LIMITED 115.04.2015

114 HQ File RLA File Lic.No/Date:0510391491 Defer '

'01/82/050/01038/AM15/ 05/23/040/00218/AM]5/ 108.10.2014 Date:15. 04 2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartmcm of
Pharmaceuticals.

Case No.:78/13/82-  Party Name:SHASUN ~ Meet No/Date:1/82- Status:Rejected |
ALC4/2014 PHARMACEUTICALS ALC4/2015 f
LIMITED 15.04.2015
115 HQ File RLA File Lic.No/Date:0410159539 Defer Date:

:01/82/050/01081/AM15/ 1:04/24/040/00173/AM15/ 08.10.2014

Decision :It was decided to reject the case as the firm has not furnished information despite
repeated reminders.

Case No.:86/13/82- Party Name:SHASUN  Meet No/Date:1/82- Status:
ALC4/2014 PHARMACEUTICALS ALC4/2015 Rejected
LIMITED 115.04.2015 |
116 HQ File RLA File ” Lic.No/Date:0410159540 Defer Date: |

:01/82/050/01089/AM15/ :04/24/040/00172/AM15/ [08.10.2014
Decision : It was decided to rejccf the case as the firm has not furnished information dcsp:te
repeated reminders.

* Case No.:146/13/82-  Party Name:RECKITT  Meet No/Date:1/82-  Status: Deffered |
117

ALC4/2014 BENCKISER ALC4/2015 and Re-indexed |
HEALTHCARE INDIA  15.04.2015 |
LIMITED N
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HQFile ' RLA File Lic.No/Date:0510391511 Defer

:01/82/050/01149/AM15/ :05/24/040/00304/AM15/ 09.10.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.
Case No.:83/13/82- Party Name:SHASUN Meet No/Date:1/82- Status:Rejected
ALC4/2014 PHARMACEUTICALS ALC4/2015

LIMITED 15.04.2015
HQ File RLA File Lic.No/Date:0410159552 Defer Date:

:01/82/050/01086/AM15/ :04/24/040/00187/AM15/ 09.10.2014

Decision : [t was decided to reject the case as the firm has not furnished infoﬁnatioﬁwdéspite

repeated reminders.

Case No.:275/13/82-  Party Name:CADILA ~ Meet No/Date:1/82-  Status: Deffered

ALC4/2014 PHARMACEUTICALS ALC4/2015 and Re-indexed
LTD. 15.04.2015

HQ File RLA File Lic.No/Date:0810133557 Defer

101/82/050/01278/AM15/ :08/24/040/00259/AM15/ 10.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Départment of
Pharmaceuticals.

Case No.:76/13/82- Party Name:CAPLIN ~ Meet No/Date:1/82- Status:Deffered
ALC4/2014 POINT |ALC4/2015 and Re-indexed

LABORATORIES LTD., [15.04.2015
HQ File ~ RLA File Lic.No/Date:0410159566 Defer
:01/82/050/01079/AM15/ ;:04/24/040/00|63/AM1'5/ 113.10.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.
Case No.:140/13/82-  Party Name:MICRO ~ Meet No/Date:1/82-  Status: Deffered
ALC4/2014 LABS LTD [ALC4/2015 and Re-indexed

15.04.2015

HQ File " RLA File Lic.No/Date:0710106816 Defer
1:01/82/050/01143/AM15/ :07/24/040/00228/AM15/ 13.10.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.
(Case No.:184/13/82-  Party Name:J.B. Meet No/Date:1/82-  Status:Deffered
ALC4/2014 CHEMICALS & |ALC4/2015 and Re-indexed
- PHARMACEUTICALS 15.04.2015

LIMITED |
HQFile @~ RLAFile Lic.No/Date:0310790237 Defer
:01/82/050/01187/AM15/ :03/94/040/00675/AM 15/ 14.10.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.
Case No.:272/13/82-  Party Name:SAIBABA ~ Meet No/Date:1/82-  Status:Deffered

e g /N
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ALC4/2014 ' 'SURFACTANTS (P) ALC4/2015 "~ 'and Re-indexed

ILTD., 15.04.2015
HQ File RLA File Lic.No/Date:0810133587 Defer _
101/82/050/01275/AM15/ 1:08/24/040/00249/AMI15/ [14.10.2014 ‘Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

Case No.:163/13/82-  Party Name:SIM.  Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 CHEMICALS 'ALC4/2015 and Re-indexed |

| 15.04.2015 | =
HQ File ~ RLAFile  [Lic.No/Date:0310790285 Defer
:01/82/050/01166/AM15/ :03/95/040/00450/AM15/ 16.10.2014 Date:20.05.2015 |

Decision :In the hght of written comments received from Petrochemical Division of Dcpartmentj
of Chemicals and Petrochemicals vide their OM No. 14010/64/2011-CH-II dated 25.03.2015, ltj

was decided to call from the firm the following technical details:

i) Detailed manufacturing process along with balanced chemical reaction indicating number of
moles of all the reactions, products and by-products with corresponding molecular Formulae,
structural formulae, molecular weight and process flow diagram. ‘
ii) Stage-wise percentage yield with respect of each of the reactants and products and the relevant |
justification enclosing therewith authentic printed technical literature in support of yield or ‘
quantity of items for import. j
iii) Detail of by-products formed during the process and their recovery in terms of quantity and 4:
value. 1
iv) Details of production of export product under reference and corresponding consumption of |
raw material in the year 2013-14 and 2014-15 (April to October) duly certified by CA may be |
furnished. If the production has not commenced in the past, the details from commencement of |
production may be furnished duly certified by CA. ‘

The case was deferred for 29.04.2015

Case No.:155/13/82- Party Name:AVA Meet No/Date:1/82- Status: Deffered

ALC4/2014 CHEMICALS ALC4/2015 and Re-indexed |
PVT.LTD., 115.04.2015

HQ File - RLAFile Lic.No/Date:0310790361 Defer _

:01/82/050/01 158/AM15/ :03/94/040/00658/AM15/ 17.10.2014 ‘Date:20.05.2015 |

Decision :In the light of written comments received from Petrochemical Division of Dépémﬁcnt
of Chemicals and Petrochemicals vide their OM No. 14010/67/2011-CH-1I dated 29.03.2015, it
was decided to call from the firm the following technical details:

i) Detailed manufacturing process along with balanced chemical reaction indicating number of
moles of all the reactions, products and by-products with corresponding molecular Formulae,
structural formulae, molecular weight and process flow diagram.

ii) Stage-wise percentage yield with respect of each of the reactants and products and the relevant
justification enclosing therewith authentic printed technical literature in support of yield or
quantity of items for import.

iii) Detail of by-products formcd during the process and their recovery in terms of quantity and
value.

iv) Details of production of export product under reference and corresponding consumption of
raw material in the year 2013-14 and 2014-15 (April to October) duly certified by CA may be
furnished. If the producnon has not commcnced in thc past, 1he detalls from comtﬁtﬁfcmeﬁt oF

———— -— —_— A\.-J e ———
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:ﬁ;bduction may be furnished duiy certified by. CA.

The case was deferred for 29.04.2015

Case No.:183/13/82- Party Name:BLISS GVS Meet No/Date:1/82- Status:Deffered
ALC4/2014 PHARMA LTD. |ALC4/2015 and Re-indexed
; 15.04.2015

HQ File RLA File Lic.No/Date:0310790362 Defer
:01/82/050/01186/AMI15/ :03/94/040/00689/AM15/ 17.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcparlment of
Pharmaceuticals.

Case No.:136/13/82- Party Name:DHANUKA Meet No/Date:1/82- Status: Deffered

ALC4/2014 LABORATORIES LTD. ALC4/2015 and Re-indexed
15.04.2015

HQ File RLA File Lic.No/Date:0510391614 Defer

:01/82/050/01139/AM15/ :05/23/040/00309/AM15/ 17.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartr;{gnt of
Pharmaceuticals.

Case No.:154/13/82- 'Party Name:GEM Meet No/Date:1/82-  Status:Deffered

ALC4/2014 AROMATICS ALC4/2015 and Re-indexed
PVT.LTD. 15.04.2015

HQ File RLA File Lic.No/Date:0310790351 Defer

:01/82/050/01157/AM15/ :03/94/040/00680/AM15/ 17.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

Case No.:124/13/82- Party Name:PANACEA Meet No/Date:1/82- Status: Deffered

ALC4/2014 BIOTEC LTD., ALC4/2015 and Re-indexed
115.04.2015

HQ File RLA File Lic.No/Date:0510391623 Defer

:01/82/050/01127/AM15/ :05/24/040/00319/AM15/ [17.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Biotechnology.

Case No.:135/13/82-  Party Name:SHREE ~ Meet No/Date:1/82- Status:Deffered

ALC4/2014 BANKEY BEHARI LAL ALC4/2015 and Re-indexed
AROMATICS 15.04.2015

HQFile ~ RLAFile  |Lic.No/Date:0510391639 Defer

:01/82/050/01138/AMI5/ :05/24/040/00306/AM15/ 17.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

Case No.:164/13/82-  Party Name:SUN Meet No/Date:1/82- Status:Deffered
ALC4/2014 PHARMACEUTICAL | ALC4/2015 and Re-indexed
INDUSTRIES LTD.,  |15.04.2015




HQ File RLA File Lic.No/Date:0310790332 Defer =
:01/82/050/01167/AM15/ | 03/95/040/00593/AM15/ 117.10.2014 Date:20.05.2015 |
Decision : It was decided to defer the case for 20.05.2015 for comments of Departmcnl of
Pharmaceuticals.
Case No.:165/13/82-  Party Name:SUN  Meet No/Date:1/82-  Status:Deffered
ALC4/2014 PHARMACEUTICAL  ALC4/2015 and Re-indexed |
INDUSTRIES LTD 115.04.2015 ‘
132 HQ File RLA File * Lic.No/Date:0310790350 Dcfcr -
:01/82/050/01 168/AM 15/ :03/95/040/00594/AM15/ [17.10.2014 Date:20.05. 20]5
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:152/13/82-  Party Name:INDOCO | Meet No/Date:1/82-  Status:Deffered
ALC4/2014 REMEDIES LIMITED | ALC4/2015 ‘and Re-indexed
| 15.04.2015 :
133 HQ File RLA File Lic.No/Date:0310790392 Defer :
:01/82/050/01155/AM15/ :03/94/040/00692/AM15/ 20.10.2014 Date:20. 05 2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Departmcnt of
Pharmaceuticals.
Case No.:132/13/82-  Party Name:MOREPEN Meet No/Date:1/82-  Status:Deffered
ALC4/2014 LABORATORIES LTD., ALC4/2015 and Re-indexed
15.04.2015
134 HQ File RLA File Lic.No/Date:0510391643 Defer
:01/82/050/01 ].aS/AMlS/ 05/24/040/00322/AM]5/ 20.10.2014 Date:20. 05 2015
Decision :1t was decided to defer the case for 20.05.2015 for comments of Departmcnt of
Pharmaceuticals.
Case No.:144/13/82-  Party Name:PAYAL  [Meet No/Date:1/82-  Status:Deffered
ALC4/2014 PETROCHEM ALC4/2015 and Re-indexed
5PRIVATE L]MITED 15.04.2015
135 HQ File | ~ RLA File Lic.No/Date:0510391660 Defer
:01/82/050/01147/AM15/ :05/24/040/00293/AM15/ 20.10.2014 Date:20.05.2015

Decision It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

Case No.:145/13/82- fParty Nafne:PAYAL :Meet No/Date:1/82- Status:Deffered
ALC4/2014 PETROCHEM IALC4/2015 and Re-indexed |
ZPRIVATE LIMITED 115.04.2015 ‘

136 HQ File RLA File Lic.No/Date:0510391659 Defer 1
01/82/050/01 148/AM15/ 05/24/040/00276/AM]5/ 20.10.2014 Date:20.05.2015 |
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of ‘

C&PC N/
|3 Case No.:138/13/82- Party Name:RECKITT ~ Meet No/Date:1/82-  Status:Deffered |
77 ALC4/2014 BENCKISER ALC4/2015 and I&iﬁ'déiéﬂﬁf il :

g WA, W5 Ao
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HEALTHCARE INDIA 15.04.2015

LIMITED
HQ File RLA File © Lic.No/Date:0510391644 Defer
:01/82/050/01141/AMI1S/ :05/24/040/00330/AM15/ 20.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:139/13/82- Party Name:RECKITT  Meet No/Date:1/82- Status:Deffered
ALC4/2014 BENCKISER ALC4/2015 and Re-indexed
HEALTHCARE INDIA  15.04.2015
LIMITED
.HQ File ‘RLA File Lic.No/Date:0510391645 Defer
| 1/82/050/01 I42/AMlS/ 05/24/040/00325/AM15/ 20.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

Pharmaceuticals.

Case No.:169/13/82- PartyNameYASHO ~ Meet No/Date:1/82- Status:Deffered
ALC4/2014 INDUSTRIES PVT.LTD. ALC4/2015 and Re-indexed
115.04.2015
HQFile RLAFile  Lic.No/Date:0310790376 Defer
:01/82/050/01172/AM15/ :03/95/040/00602/AM15/ 20.10.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.
" Case No.:153/13/82-  Party Name:DORF-  Meet No/Date:1/82-  Status:Deffered
ALC4/2014 KETAL CHEMICALS  ALC4/2015 and Re-indexed
INDIA PVT.LTD. 15.04.2015
HQ File RLA File Lic.No/Date:0310790442 Defer
':01/82/050/01 156/AM15/ i 03/94/040/00677/AM15/ 21.10.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
.C&PC
Case No.:129/13/82- Pérry “ " ‘Meet No/Date:1/82- Status:Deffered
ALC4/2014 Name:GULBRANDSEN ALC4/2015 and Re-indexed
CHEMICALS PVT LTD 115.04.2015
HQ File RLA File Lic.No/Date:3410040631 Defer
:01/82/050/01132/AM15/ :34/24/040/00189/AM15/ 21.10.2014 Date:20.05.2015

141

Decision :It was decided to remind the firm to furnish the following information:

1. Detailed manufacturing process along with balanced chemical reactions indicating
number of moles of all the reactants, products and by-products with corresponding
molecular formulae, structural formulae, molecular weight and process flow diagram.

2. Stage-wise percentage yield with respect of each of the reactants and products and the
relevant justification enclosing therewith authentic printed technical literature in
support of yield or quantity of items for import.

3. Details of by products formed during the process and their recovery in terms of quantity
and value .

4, Denlals of productlon of export product under reference and correspondlng

Il ; -
Udycg Bhawan, iNew
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consumption of raw material in the year 2013-14 and 2014-15 (April to October) duly
certified by CA may be furnished duly certified by CA. If the production has not
commenced in the past the details from commencement of production may be
furnished duly certified by CA. Any other relevant information.

5. Any other relevant information, if any

The case was deferred for 20.05.2015.

Case No.:167/13/82- fPaft)V!"Nahl'c:S MB Meet No/Date:1/82- gStatuS:Dcffcrcd%
ALC4/2014 CORPORATION OF |ALC4/2015 gand Re-indexed |
INDIA 15.04.2015 |
142 HQ File =~ RLAFile Lic.No/Date:0310790431 Defer
:01/82/050/01170/AM15/ :03/95/040/00610/AM15/ 121.10.2014 Date:20.05. 2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of C&PC |
(PC Diviison).

Case No.:130/13/82- Party ~ Meet No/Date:1/82-  Status:Deffered
ALC4/2014 Name:ALEMBICPHARMACEUT ALC4/2015 and Re-indexed
ICALS LTD 115.04.2015

14 HQ File RLA File Lic.No/Date:341004 Defer

3 :01/82/050/01133/A :34/24/040/00187/AM15/ 0633 :Dalc.20.05.2015 ‘
M15/ | [22.10.2014 ' ‘
Decision : It was decided to defer the case for 20.05.2015 for comments of De;iartment of
Pharmaceuticals.
Case No.:171/13/82-  Party Name:PRASOL  Meet No/Date:1/82- Status: Deffered
ALC4/2014 CHEMICALS LIMITED |ALC4/2015 and Re-indexed |

15.04.2015
144 HQ File RLA File ~ Lic.No/Date:0310790482 Defer |
:01/82/050/01174/AM15/ 03/95/040/00588/AM15/ 22.10.2014 ‘Date:20.05. "015

Decision : It was decided to defer the case for 20.05.2015 for comments of I Deparlmem of
C&PC.

Case No.:172/13/82-  Party Name:PRASOL  Meet No/Date:1/82-  Status:Deffered
ALC4/2014 CHEMICALS LIMITED | ALC4/2015 and Re-indexed
15.04.2015
145 HQ File ;RLA File Lic.No/Date:0310790480 Defer
:01/82/050/01175/AM15/ :03/95/040/00362/AM15/ 22.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Depaﬂment of
C&PC.

Case No.:170/13/82- PartyNamc :SAVLA  Meet No/Date:1/82- Status:Deffered
ALC4/2014 CHEMICALS LIMITED ALC4/2015 and Re-indexed
15.04.2015 '

146 (Q File " RLA File Lic.No/Date:0310790490 Defer
:01/82/030/01173/AM15/ :03/95/040/00619/AM15/ 22.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartment of

By-Dirser
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C&PC.

Case No.:116/13/82-  Party Name:SHANPAR  Meet No/Date:1/82- Status:Deffered
ALC4/2014 INDUSTRIES PVT. ALC4/2015 and Re-indexed
LTD. 15.04.2015
HQ File RLA File Lic.No/Date:3410040637 Defer
:01/82/050/01 119/AM15/ .34/24/040/00179/AM15/ 22.10.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.
" Case No.:110/13/82-  Party Name:;TATVA  Meet No/Date:1/82-  Status:Deffered
ALC4/2014 CHINTAN PHARMA ALC4/2015 and Re-indexed
CHEM PVT LTD 15.04.2015
HQ File RLA File Lic.No/Date:3410040635 Defer
:01/82/050/01113/AM15/ :34/24/040/00188/AM15/ 22.10.2014 Date:20.05.2015

149

150

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

Case No.:87/13/82- Party Name:MALLADI  Meet No/Date:1/82- Status:Deffered
ALC4/2014 DRUGS & ALC4/2015 and Re-indexed
PHARMACEUTICALS 15.04.2015
LIMITED
HQ File RLA File Lic.No/Date:0410159624 Defer
:01/82/050/01090/AM15/ :04/24/040/00196/AM15/ 27.10.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.
“Case No.:125/13/82-  Party Name:KLJ  Meet No/Date:1/82-  Status:Deffered
ALC4/2014 PLASTICIZERS LTD., |ALC4/2015 and Re-indexed
15.04.2015
HQ File RLA File Lic.No/Date:0510391766 Defer
:01/82/050/01128/AM15/ :05/23/040/00313/AM15/ 28.10.2014 Date:20.05.2015

151
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Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

:Casémﬁal:l'26/l'3/82- ' '-f’arty Name:KLJ iMeét No/Date:1/82-  Status:Deffered
ALC4/2014 PLASTICIZERS LTD., ALC4/2015 and Re-indexed
15.04.2015

HQ File RLA File ' Lic.No/Date:0510391765 Defer

:01/82/050/01129/AM15/ :05/23/040/00311/AM15/ 28.10.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

C&PC.

Case No.:141/13/82- Party ' Meet No/Date: 1/82- Status:Deffered

ALC4/2014 Name:YASHASHVI |ALC4/2015 and Re-indexed
RASAYAN PVT LTD 15.04.2015

HQFﬂe e RLA F'iﬁlé* . " Lic.No/Date:5210041283 Defer

Al uc‘ni'l-l
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:01/82/050/01144/AM15/ "-52/2@6216/06046'//'\'1&41‘5/"‘ 29.102014  |Date:20.05.2015 |

Decision:In the light of written comments received from Petrochemical Division of Department=
of Chemicals and Petrochemicals vide their OM No. 15022/17/2012-PC-II dated 17.03.2015, lt
was decided to call from the firm the following technical details:

i) Detailed manufacturing process along with balanced chemical reaction indicating number of
moles of all the reactions, products and by-products with corresponding molecular Formulae,
structural formulae, molecular weight and process flow diagram. -
ii) Stage-wise percentage yield with respect of each of the reactants and products and the relevant
justification enclosing therewith authentic printed technical literature in support of yield or
quantity of items for import.

iii) Detail of by-products formed during the process and their recovery in terms of quantity and
value.

iv) Details of production of export product under reference and corresponding consumption of |
raw material in the year 2013-14 and 2014-15 (April to October) duly certified by CA may be |
furnished. If the production has not commenced in the past, the details from commencement of |
production may be furnished duly certified by CA. j

The case was deferred for 20.05.2015

Case No.:104/13/82-  Party Name:AMOL ~ Meet No/Date:1/82- Status:Deffered

ALC4/2014 PHARMACEUTICALS |ALC4/2015 and Re-indexed
PVT. LTD 15.04.2015

HQ File RLA File Lic.No/Date:1310047687 Defer

:01/82/050/01107/AM15/ :13/24/040/00029/AM15/ 05.11.2014 Date:20.05. 2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartmcnt of
C&PC.

Case No.:266/13/82- Pafty Name:ATUL _Mcét No/Date:1/82- Stalus Deffercd
ALC4/2014 LIMITED, /ALC4/2015 and Re-indexed | ‘
i 15.04.2015 {
HQ File RLA File Lic.No/Date:0810133735 Defer

:01/82/050/01269/AM15/ '08/24/040/00289/AM]5/ 05.11.2014 Date:20.05. 2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartmcnt of
C&PC.

Case N0.:268/13/82-  Party Name:ATUL Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 LIMITED, ALC4/2015 and Re-indexed
15.04.2015
HQ File RLA File Lic.No/Date:0810133734 Defer |
:01/82/050/01271/AMIS/ :08/24/040/00283/AM15/ (05.11.2014 Date:20.05. 2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

Case No.:107/13/82-  Party Name:SHIVA Meet No/Date: 1/82- Status:Deffered
ALC4/2014 PHARMACHEM LTD, ALC4/2015 and Re-indexed

15.04.2015 |
HQ File RLA File Lic.No/Date:3410040655 Defdrr =/t
:01/82/050/01110/AM15/ :34/24/040/00196/AM15/ (05.11.2014 Dafé20.05.2015
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Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

© Case No.:121/13/82-  Party Name:AKZO ~ Meet No/Date:1/82-  Status:Deffered
ALC4/2014 NOBEL INDIA ALC4/2015 and Re-indexed
| LIMITED 15.04.2015
157 HQ File RLA File Lic.No/Date:0210205126 Defer

:01/82/050/01124/AM15/ :02/24/040/00111/AM15/ 07.11.2014 Date:20.05.2015

_Dccision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

Case No..:2.67113l82- Party Name:ELIXIR Meet No/Date:1/82- Status:Deffered
ALC4/2014 PHARMA ALC4/2015 and Re-indexed
: 15.04.2015
158 HQ File RLA File ~ Lic.No/Date:0810133743 Defer
:01/82/050/01270/AM15/ :08/24/040/00294/AM15/ 07.11.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
‘Pharmaceuticals.
Case No.:1/13/82- Party Name:HETERO ~ Meet No/Date:1/82- Status:Deffered
‘ALC4/2014 LABS LIMITED ALC4/2015 and Re-indexed
| 15.04.2015
159 HQ File RLA File Lic.No/Date:0910061188 Defer

:01/82/050/01004/AM15/ :09/24/040/00417/AM15/ 07.11.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

 Case No.:2/13/82- Party Name:ATUL ~ Meet No/Date:1/82- Status: Deffered
ALC4/2014 LIMITED, ALC4/2015 and Re-indexed
15.04.2015
160 HQ File RLA File Lic.No/Date:0810133762 Defer

01/82/050/01005//\M15/ 08/24/040/00290/AM15/ 10.11.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.20 15 for comments of Dcpartment of
C&PC.

Case No.:3/13/82-  Party ~ MeetNo/Date:1/82-  Status:Deffered
ALC4/2014 Name:AUROBINDO ~ ALC4/2015 and Re-indexed
PHARMA LIMITED  15.04.2015

161 HQ File RLA File Lic.No/Date:0910061197 Defer

01/82/050/01006/AM15/ 09/24/040/00377/AM15/ 10.11.2014 Date:20.05.2015

Decision : It was decided to send the copy of apphcatlon to Departmcm of Pharmaceuticals for
the:r comments. The case was dcferred for 20. 05 2015

éréase No.:265/13/82- Parly - ~ Meet No/Date:1/82- Status: Deffered

ALC4/2014 Name:H.JAROCHEM  ALC4/2015 and Re-indexed
2 PVT. LTD., 15.04.2015

HQFile = RLAFile " Lic.No/Date:0810133768 Defer
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:01/82/050/01268/AM15/ :08/24/040/00265/AM15/ [10.11.2014  Date:20.05.2015 |
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

Case No.:151/13/82-  Party Name:REANNON  Meet No/Date:1/82-  Status:Deffered
ALC4/2014 PHARMACEUTICALS ALC4/2015 and Re-indexed |
! 15.04.2015
HQ File ' RLA File Lic.No/Date:0310790870 Defer .
:01/82/050/01154/AM15/ :03/95/040/00631/AM15/ 10.11.2014 Date:20.05.2015 |
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of |
'Pharmaceuticals. [
Case No.:114/13/82-  Party Name:VIRDEV ~ Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 INTERMEDIATES PVT ALC4/2015 and Re-indexed |
LTD 15.04.2015
HQ File RLA File Lic.No/Date:5210041292 Defer ‘_
:01/82/050/01117/AM15/ :52/24/040/00042/AM15/ 10.11.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC.

Case No.:111/13/82-  Party Name:ABEERS ~ Meet No/Date:1/82-  Status:Deffered
ALC4/2014 PHARMACEUTICALS |ALC4/2015 and Re-indexed
PVTLTD 15.04.2015 |
HQ File ~ RLAFile ~ Lic.No/Date:0510391927 Defer R
:01/82/050/01114/AM15/ :05/23/040/00352/AM15/ 111.11.2014 Date:20.05.2015 |
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
AYUSH.
Case No.:4/13/82- Party Name:ASTRIX  Meet No/Date:1/82-  Status:Deffered
ALC4/2014 LABORATORIES LTD., ALC4/2015 and Re-indexed |
15.04.2015 : ‘
HQ File RLA File Lic.No/Date:0910061211 Defer
:01/82/050/01007/AM15/ :09/24/040/00409/AM15/ 11.11.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpaﬁﬁiént of
Pharmaceuticals.

Case No.:5/13/82- Party Name:ASTRIX _Meet No/Date:1/82- Status:Deffered

ALC4/2014 LABORATORIES LTD., ALC4/2015 and Re-indexed |
15.04.2015

HQ File RLA File Lic.No/Date:0910061212 Defer

:01/82/050/01008/AM15/ :09/24/040/00325/AM15/ [11.11.2014 Date:20.05.2015

Pharmaceuticals.

Case No.:108/13/82- Party Name:SHREE Meet No/Date:1/82- Status:Deffered
ALC4/2014 BANKEY BEHARI LAL ALC4/2015 and Re-indexed

BOARD MILLS 15.04.2015 et T

e HaH,
Udyog Bhawan,



HQ File RLA File Lic.No/Date:0510391926 Defer
:01/82/050/01111/AMIS/ :05/24/040/00347/AML1S/ [11.11.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

C&PC.
© Case No.:112/13/82-  Party Name:SOLARIS  Meet No/Date:1/82-  Status:Deffered
ALC4/2014 CHEMTECH ALC4/2015 and Re-indexed
lNDUSTRJES LTD. 115.04.2015

169 HQ File " RLA File Lic.No/Date:3410040672 Defer
:01/82/050/011 15/AMIS/ :34/24/040/00193/AM15/ 11. 11 2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
C&PC,

" CaseNo.:7/13/82-  Party Name:HETERO  Meet No/Date:1/82- Status: Deffered

ALC4/2014 LABS LIMITED ALC4/2015 and Re-indexed

| ‘ 115.04.2015

170 HQ File RLA File ?Llc No/Date:0910061213 Defer
01/82/050/01010/AM15/ 09/24/040/00446/AM15/ 112.11.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceutlcals
Case No.:120/13/82-  Party Name:JUBILANT Meet No/Date:1/82-  Status:Deffered
ALC4/2014 LIFE SCIENCES IALC4/2015 and Re-indexed |

P LIMITED 15.04.2015 |

171 HQ File RLA File Lic.No/Date:0510391947 Defer

- :01/82/050/01123/AM15/ :05/23/040/00325/AM15/ 12.11.2014 Date:20.05.2015
ﬁDecisidﬁ : It was decided to defer the case for 20.05.2015 for comments of Department of
‘Pharmaceuticals.

meéCasc No.:105/13/82- Party Name:PAYAL  Meet No/Date:1/82-  Status: Deffered
'ALC4/2014 PETROCHEM ALC4/2015 ‘and Re-indexed

L ;PRIVA’I‘E LIMITED 115,04.2015 - |

172 fHQ File RLA File Lic.No/Date:0510391957 Defer

' 01/82/050/01 108/AM15/ :05/24/040/00336/AM15/ 12.11.2014 Date:20. 05 20|5
Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartment of
C&PC.
Case No.:9/13/82-  Party Name:HETERO ~ Meet No/Date:1/82-  Status:Deffered
ALC4/2014 \DRUGS LIMITED ALC4/2015 and Re-indexed

| 15.04.2015 |

173 HQFile RLAFile Lic.No/Date:0910061268 Defer
:01/82/050/01012/AMI1S5/ | 09/24/040/00453/AM!5/ 19.11.2014 ‘Date:20.05. 2015 _
Decision : Tt was decided to defer the case for 20.05.2015 for comments of Dcparlment of
:Pharmaceuticals

f”., , CaseNo.:10/13/82-  Party Name:HETERO Meet No/Date:1/82-  Status:Deffered

ALC4/2014 LABS LIMITED ALC4/2015 and Re-indexed
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15.042015 |
HQ File ~ RLAFile Lic.No/Date:0910061269 Defer
:01/82/050/01013/AM15/ :09/24/040/00449/AM15/ 19.11.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:11/13/82- Party Name:HETERO  Meet No/Date:1/82- Status:Deffered
ALC4/2014 LABS LIMITED |ALC4/2015 and Re-indexed |
| 115.04.2015 "
HQ File RLA File Lic.No/Date:0910061271 Defer

:01/82/050/01014/AM15/ :09/24/040/00460/AM15/ 119.11.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpamﬁ_éh_t" of
Pharmaceuticals.

Case No.:122/13/82-  Party Name:PAYAL  Meet No/Date:1/82- Status: Deffered

ALC4/2014 PETROCHEM ALC4/2015 and Re-indexed
PRIVATE LIMITED  15.04.2015

HQ File RLA File Lic.No/Date:0510392082 Defer ;

:01/82/050/01125/AM15/ :05/24/040/00353/AM15/ 20.11.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcparlmcntof a
C&PC.

Case N0.:123/13/82-  Party Name:PAYAL  Meet No/Date:1/82-  Status:Deffered |
ALC4/2014 PETROCHEM ALC4/2015 and Re-indexed |
PRIVATE LIMITED  15.04.2015

HQFile RLAFile ~  LicNo/Date:0510392087 Defer

:01/82/050/01126/AM15/ :05/24/040/00376/AM15/ 20.11.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpaﬂfﬁéﬁt— of
C&PC.

© Case N0.:269/13/82-  Party Name:SHREE Meet No/Date:1/82-  Status:Deffered |

ALC4/2014 'VALLABH CHEMICAL ALC4/2015 and Re-indexed |
15.04.2015 :
HQ File RLA File Lic.No/Date:0810133875 Defer
:01/82/050/01272/AM15/ :08/24/040/00315/AM15/ 20.11.2014 Date:20.05.2015 |
Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpartn{égt of
C&PC.
Case No.:91/13/82- Party Name:INCHEM  Meet No/Date:1/82- Status:Deffered
ALC4/2014 LABORATORIES ALC4/2015 and Re-indexed
PRIVATE LIMITED  15.04.2015

HQ File RLA File Lic.No/Date:0910061287 Defer |
:01/82/050/01094/AM15/ :09/24/040/00421/AM15/ 21.11.2014 Date:20.05.2015

179

Decision : It was decided to defer the case for 20.05.2015 for comments of Dépamhien'twof
Pharmaceuticals.

;n Trade
f Commerce
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Udyog Bhawan, New Deihi



Case No.:98/13/82- Party Name:AUROBINDO  Meet No/Date:1/82- Status:

ALC4/2014 PHARMA LIMITED ALC4/2015 Approved
15.04.2015
HQ File RLA File ' Lic.No/Date:0910061307 Defer

:01/82/050/01101/AM15/ :09/24/040/00456/AM15/  25.11.2014 Date:

Decision :In the light of written comments received from Department of Pharmaceuticals vide
their OM No. 35011/597/2014-PI(Norms) dated 29.04.2015, it was decided to ratify norms
under Para 4.7 of HBP v1 as per details given below or as applied by the firm, whichever is less:

Item of Export Quantity | S,No Item of Import Quantity
allowed kg/kg
LAMIVUDINE lkg 1: Activated Carbon 0.100
2. Triethyl Amine 1.544
3. Methanol 0.336
4, Acetone 0.558
; 5. Sodium Borohydride 0.480
180 6. Toluene 2.39
7. Hexamethyldisilazane ( 1.689
HMDS )
8. Methanesulfonic Acid 0.020
9. Methylene Chloride 6.535
10. Cytosine 0.955
11 Dimethylformamide B:23
12, Glyoxalic Acid (50%) 1.738
13. 2,5-Di hydroxy1.4- 0.739
Dithaine
14, Hexanes 3.046
15. Salicylic Acid 0.832
16. Steam/Thermal Coal (Non- | As per fuel
Cooking) Policy

RA may take appropriate action as per the decision of Norms Committee.

Case No.:93/13/82- Party Name:HETERO Meet No/Date: 1/82- Status:Deffered
ALC4/2014 DRUGS LIMITED ALC4/2015 and Re-indexed
; 15.04.2015
181 HQ File RLA File Lic.No/Date:0910061299 Defer

:01/82/050/01096/AM15/ :09/24/040/00468/AM15/ 25.11.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:94/13/82- Party Name:HETERO ~ Meet No/Date:1/82-  Status: Deffered
ALC4/2014 DRUGS LIMITED ALC4/2015 and Re-indexed
15.04.2015 _
182 (HQ File ~ RLAFile Lic.No/Date:0910061300 Defer

1:01/82/050/01097/AM15/ :09/24/040/00469/AM15/ 25.11.2014 Date:20.05.2015
‘ Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

— -
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Pharmaceuticals.

Case No.:95/13/82- Party Name:HETERO Meet No/Date:1/82-  Status:Deffered

ALC4/2014 LABS LIMITED ALC4/2015 and Re-indexed |
15.04.2015 ?

HQ File RLA File Lic.No/Date:0910061301 Defer -

:01/82/050/01098/AM15/ :09/24/040/00465/AM15/ 25.11.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Déparfment of
Pharmaceuticals.

Case No.:96/13/82-  Party Name:HETERO ~ Meet No/Date:1/82-  Status:Deffered
ALC4/2014 LABS LIMITED ALC4/2015 and Re-indexed |

15.04.2015 '
HQ File ~ RLAFile ~ Lic.No/Date:0910061302 Defer §
:01/82/050/01099/AM15/ :09/24/040/00466/AM15/ 25.11.2014 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of 'Department of
Pharmaceuticals.

Case No.:99/13/82-  Party Name:HETERO ~ Meet No/Date:1/82-  Status:Deffered
ALC4/2014 DRUGS LIMITED ALC4/2015 and Re-indexed

| 15.04.2015 |
HQ File RLAFile ~  LicNo/Date:0910061318 Defer |
:01/82/050/01102/AM15/ :09/24/040/00472/AM15/ 26.11.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:100/13/82- Party Name:HETERO  Meet No/Date:1/82-  Status:Deffered
ALC4/2014 LABS LIMITED ALC4/2015 and Re-indexed |
15.04.2015 i ‘
HQ File RLA File ~ Lic.No/Date:0910061319 Defer
:01/82/050/01103/AM15/ :09/24/040/00473/AM15/ 26.11.2014 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:102/13/82- 'Party Name:DR ‘Meet No/Date: 1/82- . :StaluS:Dcffercd
ALC4/2014 REDDYS ALC4/2015 ‘and Re-indexed
LABORATORIES 115.04.2015
LIMITED |
HQ File RLA File Lic.No/Date:0910061336 Defer
:01/82/050/01105/AM15/ :09/24/040/00487/AM15/ 04.12.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments ofDépartﬁehf of
Pharmaceuticals.
Case N0.:280/13/82-  Party Name:HETERO ~ Mect No/Date:1/82-  Status:Deffered
ALC4/2014 LABS LIMITED ALC4/2015 ‘and Re-indexed

15.04.2015 R |
eI, IS . - - cha LA
Lic.No/Date:0910061364 Defer’ ="

Dy, Dif

HQ File RLA File




:01/82/050/01283/AM15/ |:09/24/040/00498/AM15/ 09.12.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

Pharmaceuticals.
Case No.:281/13/82-  Party Name:HETERO  Meet No/Date:1/82- Status:Deffered
ALC4/2014 LABS LIMITED ALC4/2015 and Re-indexed
| 15.04.2015
18 HQFile ~  RLAFile  [Lic.No/Date:0910061365 Defer
:01/82/050/01284/AM15/ :09/24/040/00499/AM15/ 09.12.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.
Case No.:282/13/82-  Party Name:HETERO ~ Meet No/Date: 1/82- Status:Deffered
ALC4/2014 LABS LIMITED ALC4/2015 and Re-indexed
15.04.2015
190 HQ File . RLA File Lic.No/Date:0910061366 Defer
:01/82/050/01285/AM15/ 1:09/24/040/00505/AM15/ 09.12.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.20 15 for comments of Department of
Pharmaceuticals.
Case No.:283/13/82- ig'any Name:HETERO Meet No/Date: 1/82- Status: Deffered
ALC4/2014 'LABS LIMITED ALC4/2015 and Re-indexed
15.04.2015
191 HQ File ~ RLAFile  [Lic.No/Date:0910061367 Defer
:01/82/050/01286/AM15/ :09/24/040/00501/AM15/ 09.12.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.
 Case N0.:279/13/82-  Party Name:HONOUR  Meet No/Date:1/82- Status: Deffered
ALC4/2014 LAB LIMITED ALC4/2015 and Re-indexed
! 15.04.2015 |
1192 HQ File RLA File Lic.No/Date:0910061362 Defer
:01/82/050/01282/AM15/ :09/24/040/00510/AM15/ 09.12.2014 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
‘Pharmaceuticals.
'ECasc No.:284/13/82- Party Name:HONOUR Meet No/Date: 1/82- .Stalus:l)cffcrcd;
ALC4/2014 LAB LIMITED ALC4/2015 and Re-indexed
5 - 15.04.2015 |
193 HQFile RLAFile ~ Lic.No/Date:0910061372 Defer
1:01/82/050/01287/AM15/ :09/24/040/00509/AM 15/ (12.12.2014 Date:20.05.2015
;i)ccisiion : It was decided to defer the case for 20.05.2015 for comments of Department of
‘Pharmaceuticals.
| CaseNo.:26/1/82-  Party Name:VIJAYASRI |Mect No/Date:1/82-  Status: Deffered
194 ALC4/2015 ORGANICS LTD |ALC4/2015 and Re-indexed
| 15.04.2015 . m
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HQFile RLAFile  LicNo/Date:0910061385 Defer |
01/82/050/01552/AM15/ :09/24/040/00444/AM15/ 112.12.2014 Date:20.05.2015 |

_])ccisioh': It was decided to defer the case for 20.05.201 5 for comments of D.épartmcn't of
Pharmaceuticals.

Case No.:27/1/82- Party Name:VIJAYASRI |Meet No/Date:1/82- Status:Deffered
ALC4/2015 ORGANICS LTD ALC4/2015 and Re-indexed

15.04.2015
HQ File RLA File "~ LicNo/Date:0910061386 Defer

-01/82/050/01553/AM15/ :09/24/040/00443/AM15/ 112.12.2014 Date:20.05.2015 |

Decision : 1t was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:3/1/82- Paty  MeetNo/Date:1/82-  Status:Deffered

ALC4/2015 Name:JAGSONPAL  ALC4/2015 and Re-indexed
PHARMACEUTICALS 15.04.2015 - 1
LTD.

HQ File RLA File Lic.No/Date:0510392649 Defer

:01/82/050/00003/AM16/ :05/23/040/00450/AM15/ 01.01.2015 Date:20.05.2015 |

Decision : It was decided to defer the case for 20.05.2015 for comments of Departmehi of
Pharmaceuticals.

Case No.:14/1/82- f’arty Name:ANUH Meet No/Date:1/82- Status: Deffered |

ALC4/2015 PHARMA LTD. ALC4/2015 and Re-indexed

115.04.2015 = §

197 HQ File RLA File Lic.No/Date:0310793308 Defer i
:01/82/050/00014/AM16/ :03/94/040/00985/AM15/ 27.01.2015 Date:20.05.2015

Decision ¢ It was decided to defer the case for 20.03.2015 for comments of Department of
Pharmaceuticals.

Casc No.:2/1/82- Party Name:UNICHEM  Meet No/Date:1/82- Status: Approve
ALC4/2015 LABORATORIES |IALC4/2015 d

LIMITED 15.04.2015
HQ File RLA File Lic.No/Date:031079338 |Defer Date:
:01/82/050/00002/AM16 :03/95/040/00884/AM15 4
/ / 129.01.2015

Decision :In the Tight of written comments received from Department of Pharmaceuticals vide
their OM No. 35011/487/2014-PI(Norms) dated 06.02. 2015, it was decided to ratify norms |
under Para 4.7 of HBP v1 as per details given below or as applied by the firm, whichever is less: |

Item of Export Quantity | S,No Item of Import Quantity
allowed
CLOPIDOGREL 75MG 1 kg 1 Clopidogrel Hydrogen 99.8146 mg
TABLET sulphate




RA rnay take appropriate act'idn as bér the décisioh of Norms Committee.

[ '”fé-;ls'g”&d.:l311/8"2- o Part); Name:INDOCO mr,Mée?ﬁo/Date:]/SE- Slalus:l)cffcrcd

ALC4/2015 REMEDIES LIMITED  ALC4/2015 and Re-indexed
115.04.2015

199 HQ File RLA File Lic.No/Date:0310793672 Defer |
1:01/82/050/00013/AM16/ :03/94/040/01049/AM15/ 06.02.2015 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
‘Pharmaceuticals.

.Casc No.:7/1/82- Party Name:BDR ‘Meet No/Date: 1/82- Status:Deffered

'ALC4/2015 PHARMACEUTICALS ALC4/2015 and Re-indexed
INTERNATIONAL 15.04.2015

| PVT. LTD. .

200 (5O File RLA File Lic.No/Date:0310793727 Defer
:01/82/050/00007/AM16/ :03/94/040/00971/AM15/ 09.02.2015 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:12/1/82- Party Name:INDOCO ~ Meet No/Date:1/82-  Status: Deffered
ALC4/2015 IREMEDIES LIMITED  ALC4/2015 and Re-indexed
15.04.2015

201 HQ File RLA File ~ Lic.No/Date:0310793729 Defer :
:01/82/050/00012/AM16/ :03/94/040/01005/AM15/ 09.02.2015 Date:20.05.2015
Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:10/1/82-  [Party Name:ENALTEC ~ Meet No/Date:1/82-  Status:
ALC4/2015 LABS PVT.LTD. ALC4/2015 Approved

| | 15.04.2015

HQ File 'RLA File ~ Lic.No/Date:0310793947 Defer Date:

:01/82/050/00010/AM16/  :03/94/040/01082/AM15/  18.02.2015

Decision :In the light of written comments received from Department of Pharmaceuticals vide

their OM No. 35011/621/2014-PI(Norms) dated 29.04.2015, it was decided to ratify norms under
202 Para 4.7 of HBP vI as per details given below or as applied by the firm, whichever is less:

Export Product Export Qty. | SI.No. | Import item Qty.
Allowed
_ Kg/kg
| NITAZOXANIDE 1Kg. 1. 2-AMINQO-5-NITRO 0.59
' THIAZOLE

RA may take appropriate action as per the decision of Norms Committee.

Case No.:11/1/82- Party Name:INDOCO  [Meet No/Date: 1/82- Status:Deffered
_ALC4/2015 REMEDIES LIMITED  ALC4/2015 and Re-indexed
203 15.04.2015

HQ File ' ~ RLAFile Lic.No/Date:0310793939 Defer m
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Case No.:lS/l/SZ- -

208

:l)ccnsmn

Case No.:4/1/82-

66 File e

Case No.:6/1/82-
ALC4/2015

01/82/05()/’0001 1/AM16/

Pharmaceuticals.

Case No.:8/1/82- . Par'tg“Name:ﬁVDR

ALC4/2015 PHARMACEUTICALS

f INTERNATIONAL
PVT.LTD.

HQ File RLA File

:01 /82/050/00008/AM 16/

Pharmaceuticals.

ALC4/2015 CHEM-TECH LTD.,

RLA File
:01/82/050/00004/AM16/

:03/94/040/01070/AM15/ 18.02.2015
It was decided to defer the case for 20.05.2015 for comments of Dcpartmcnt of

Meet No/Date:1/82-

.Party Namei:(iir()PIN“A.T.H. Meet No/Datc:l/Si -

Date:20.05. 2015

Status:Deffered
ALC4/2015 and Re-indexed

15.04.2015

Lic.No/Date:0310793987 Defer
:03/94/040/00917/AM15/ 19.02.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Dcpaﬁmcm of

Date:20. 05 2015

* Status:Deffered |
ALC4/2015 and Re-indexed

15.04.2015

“[Lic.No/Date:0810134669 Defer |
-08/24/040/00436/AM15/ 25.02.2015

‘Date:20.05. 2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

C&PC.

Case No.:1/1/82- Party

ALC4/2015 Name:PARAMOUNT
AROMACHEM
iPVT.LTD.,

HQ File RLA File

01 /82/050/00001/AM 16/

Decision @
C&PC.

Party Name:MICRO
LABS LTD

HQ File RLA File
:01/82/050/00006/AM 16/

' Méet No/Date:1 /82- B

‘Status:D'cffer.e“dhg

ALC4/2015 and Re-indexed |
115.04.2015 '

Lic. No/Date 0510393385 Defer
05/24/040/00563/AM15/ 26.02.2015

It was decided to defer the case for 20.05. 2015 for comments of Dcpartment of

Date:20. 05 2015

Status:Deffered i
‘and Re-indexed |

Meet No/Date:1/82-
ALC4/2015
15.04.2015

Lic.No/Date:0710107776 Defer
-07/24/040/00446/AM15/ 10.03.2015

Date:20.05. 2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

Pharmaceuticals.

Party

~ Meet No/Datc: 1/82-

Status:Deffered |

ALC4/2015 Name:ALCHYMARS IALC4/2015 and Re-indcxcd§
ICM SM PRIVATE 15.04.2015 i
LlMlTED i
HQ File RLA File Lic.No/Date:0410160273 Defer
:01/82/050/00015/AM16/ :04/24/040/00272/AM15/ 11.03.2015 Date:20. 05 2015
Decision : It was decided to defer the case for 20.05. 2015 for comments of Dcpartmcnt of

Pharmaceuticals.

L.




Case No.:16/1/82- Party Name:HETERO

‘Meet No/Date:1/82-

Status: Deffered

ALC4/2015 LABS LIMITED IALC4/2015 and Re-indexed
' 115.04.2015
209 HQ File RLA File 'Lic.No/Date:0910061716 Defer

“|Case No.:17/1/82-

:01/82/050/01542/AM15/ :09/24/040/00703/AM15/ 17.03.2015

Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of

‘Pharmaceuticals.

ALC4/2015 \CHEMICALS LTD,

RLA File
:22/24/040/00107/AM15/

HQ File
:01/82/050/01543/AM15/

Party Name:SAURAV

Meet Nd/Da[c:l/SZ-

Status:
'ALC4/2015 Approved
15.04.2015
Lic.No/Date:22100152 Defer Date:
15
18.03.2015

Decision :In the light of earlier decision taken by NC in its 8/82 meeting dated 25.09.2014, it
\was decided to ratify norms under Para 4.7 of HBP v1 as per details given below or as applied
210 by the firm, whichever is less:

| Export product

Exp. | SLNo. Import items Qty. allowed (kg,
Qty.
DEXKETOPROFEN 1kg |1. KETOPROFEN 1.78
TROMETAMOL N-OCTYL-D- 0.36
GLUCAMINE
3. TROMETHAMINE 0.36
RA may take appropriate action as per the decision of Norms Committee.
Case No.:18/1/82- Party Name:DHANUKA  Meet No/Date:1/82- Status:
ALC4/2015 ILABORATORIES LTD. ALC4/2015 Approved
; 15.04.2015
HQ File RLA File Lic.No/Date:0510393648 Defer Date:

211

:01/82/050/01544/AM15/  :05/23/040/00547/AM15/

119.03.2015

Decision :In the light of written comments received from Department of Pharmaceuticals vide

their OM No. 35011/349/2014-PI(Norms) dated 28.11.2014, it was decided to ratify the norms
under Para 4.7 of HBP vl as per details given below or as applied by the firm, whichever is less:

Export Product Export S. No. | Import Item Qty. Allowed
: Quantity kg/kg
| CEFIXIME USP 1 kg L. 7-AVCA (7-Amino-3-
/BP/IP/EP Vinyl-Cephalosporanic 0.571
Powder Acid) )
2, Dimethyl Acetamide
1.65
3. MICA Ester 0.82
4. Ethyl Acetate 0.95




5. ' Methylcne Chloride
3.84
RA may take appropriate action as per the decision of Norms Committee.
Case No.:20/1/82- fParty Name:CADILA Meet No/Date:1/82- .St;t_ilns:Del"fercd

ALC4/2015

212 HQ File

RLA File
:01/82/050/01546/AM15/ :08/24/040/00474/AM15/ 23.03.2015

HEALTHCARE LTD.,

|ALC4/2015

land Re-indexed |
15.04.2015

Lic.No/Date:0810134879 Defer

Date:20.05.2015

Decision : It was decided to defer the case for 20.05. 2015 for comments of Depanment of

Pharmaceuticals.

Case No.:21/1/82-

ALC4/2015 PHARMACEUTICALS
PRIVATE LIMITED
HQ File RLA File '

01/82/050/0 1547/AM15/

Decision :

213
firm, whichever is less:

Party Name:DISTO

:09/24/040/00683/AM15/

Meet No/Date: 1/82- ' Status 7
ALC4/2015 Approvcd
15.04.2015 ‘

Lic.No/Date: 091006 1740 Defer Date:
123.03.2015 |

In the llght of carlier decision taken in meeung no. 18/82 dated 18.02.2015, it was |
decided to ratify norms under Para 4.7 of HBP v1 as per details given below or as applied by thc'

f

Export Export SL.No. | Import items Qty. allowed
product Qty.
Orlistat 1 kg Orlistat 0.505/kg
Pellets 50%
RA may take appropriate action as per the decision of Norms committee
Case No.:22/1/82- Party Name:HETERO Meet No/Date:1/82- Status: Deffered

ALC4/2015

214 HQ File RLA File

LABS LIMITED

'ALC4/2015
15.04.2015
Lic.No/Date:0910061741 Defer
:01/82/050/01548/AM15/ :09/24/040/00626/AM15/ 23.03.2015

and Re-indexed |

Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Déparlm-eht of

Pharmaceuticals.

Case No.:23/1/82-

Party Name:SM S

ALC4/2015 PHARMACEUTICALS
LTD
215 HQ File RLA File

01/82/050/0 1549/AM15/

‘Meet No/ Date':'l'/ 82-
‘ALC4/2015

Status: Deffered
and Re-indexed |
15.04.2015 ;

Lic.No/Date:0910061762 Defer

09/24/040/00579/AM]5/ 24.03.2015

Date:20.05.2015

Decision : It was decided to defer the case for 20.05. 2015 for comments of Dcpartmem of

.Pharmaceuticals.

216 Casc No. 5/]/82—

HgA, * :
’._Jctyc‘.j F—;‘n:_w./(.n_ New Delh

Par{y'Némé:ul\)lI'C'R'O

" Meet No/Date:1/82-

Stalus l)efl‘crcd



Case No.:32/1/82- Pér& Name:DIVIS " é-f\/leet No/Date:1/82- Status: Deffered

ALC4/2015 LABORATORIES LTD., =ALC4/20|5 ‘and Re-indexed |
. 115.04.2015 :

222 HQ File RLA File LlC No/Date:0910061849 Defer
:01/82/050/01558/AM15/ :09/24/040/00724/AM15/ al .03.2015 Date:20.05. 20] 5]

Decision : It was decided to defer the case for 20.05.2015 for comments of Deparlmcnt of
Pharmaceuticals.

Case No.:33/1/82-  Party Name:DIVIS ~ Meet No/Date:1/82-  Status:Deffered |
ALC4/2015 LABORATORIES LTD., ALC4/2015 and Re-indexed |
'15.04.2015 '

223 HQ File RLA File Lic.No/Date:0910061850 Defer
| :01/82/050/01559/AM15/ 09/24/040/00725/AM]5/ 31.03.2015 Date:20.05. 2015 f

Decision: It was decided to defer the case for 20.05.2015 for comments of Departmcm of

Pharmaceuticals.

Date:13.04.2015 NitmatKumar s~ \R
Place:New Delhi DyrDlrcctor Genera] of Forggn Trade

T e
Udycg n:shhwan N w Delhi



 ALC4/2015 LABS LTD ALC4/2015 and Re-indexed

15.04.2015
HQ File RLA File Lic.No/Date:0710107918 Defer
:01/82/050/00005/AM16/ :07/24/040/00457/AM15/ 25.03.2015 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

'Case No.:28/1/82-  Party Name:DHANUKA Meet No/Date:1/82-  Status:Deffered
ALC4/2015 LABORATORIES LTD. ALC4/2015 and Re-indexed
15.04.2015
217 HQ File RLA File Lic.No/Date:0510393745 Defer
~ :01/82/050/01554/AM15/ |:05/23/040/00556/AM15/ 126.03.2015 Date:20.05.2015
_l)ccnsmn It was decided to defer the case for 20.05.2015 for comments of Dcparlmcnt of
Pharmaceuticals.
" Case No.:30/1/82-  Party Name:HETERO ~ Meet No/Date:1/82-  Status:Deffered
ALC4/2015 LABS LIMITED ALC4/2015 and Re-indexed
15.04.2015
218 HQ File RLA File ~ Lic.No/Date:0910061790 Defer |
101/82/050/01556/AM15/ :09/24/040/00713/AM15/ 30.03.2015 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

' ECasc No.:29/1/82- Part-)-/-Name:HONOUR Meet No/Date:1/82- Status:Deffered
ALC4/2015 LAB LIMITED ALC4/2015 and Re-indexed
115.04.2015

219 HQ File ' RLA File Lic.No/Date:0910061789 Defer
0I/82/050/01555/AM]5/ 09/24/040/00722/AM15/ 130.03.2015 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

~ Case No.:9/1/82- i PartyNameVIVlMED ' Mecl No/Date:1/82- Status:Deffered
ALC4/2015 LABS ( ALATHUR) ALC4/2015 and Re-indexed
PRIVATE LIMITED 15.04.2015
220 HQ File ~ RLAFile - Lic.No/Date:0410160364 Defer
:01/82/050/00009/AM16/ :04/24/040/00292/AM15/ 30.03.2015 Date:20.05.2015

Decision : It was decided to defer the case for 20.05.2015 for comments of Department of
Pharmaceuticals.

Case No.:31/1/82-  Party o Meet No/Date:1/82-  Status:Deffered
ALC4/2015 Name:AUROBINDO ALC4/2015 and Re-indexed
L PHARMA LIMITED  15.04.2015
221 HQFile ' RLA File Lic.No/Date:0910061820 Defer z
:01/82/050/01557/AMLS/ 1:09/24/040/00707/AMI15/ 31.03.2015 Date:20.05.2015

5Dcc15wn It was decided to defer the case for 20.05.2015 for comments of Department of
'Pharmaceuticals.

q‘rt T, ‘ E
Udyr_ g Bhawan, an Delhi



